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LOK SABHA 

Tuesdaŷ 23rd August, 1955.

The Lok Sabha met at Eleven of 
the Clock.

[Mr. Speaker in the Chair] 

QUESTIONS AND ANSWERS 

(See Part I)

12-05 P.M.

PAPERS LAID ON THE TABLE 

Reports of  Development ComfciL 
_(i) for  Heavy  Chemicals 
(Acids and Fertilisers); (ii) por 
Internal  Combustion  Engines 
AND Power-Dbiven Pumps,* (iii) 
for Bicycles and (iv) for Sugar 

The Minister of Commerce and In
dustry and Iron and Steel (Shrl T. T. 
Krishnamacharl): I beg to lay on 
Table a copy of eafch of the following 
papers, under sub-section (4) of sec- 
tipn 7 of the Industries  (Develop
ment and Regulation) Act, 1951:-

(1) Report of the  Developm̂t 
Council for Heavy Chemicals (Acids 
and Fertilisers) for the year ended 
the 31st March, 1955. [Placed  in 
Library. See No. S-264/55]

(2) Report of the  Development 
Council for  Internal  Combustion 
Engines and Pow»-Driven Pumps 
for the year 19,54-55.  [Pluced  in 
Library. See No. S-265/55]

(3) Report of' the  Development 
Council for Bicycles  for the year
1954-55.  [Placed in Library. See 
No. S-266/55]

(4) Report of the  Development 
Council for Sugar for the year end
ed the 31i5t March, 1955. [Placed in 
Library, See No. S-267/55]
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Coffee Rules

Shri T. T. Krbdmamaeluul:  1 beg
also to lay on the Table a copy of the 
Coffee Rules, 1955, imder. sub-section
(3)  of section 48 of the Coffee Act, 
1942. [Placed in  Library.  See  No. 

S-268/55]

Rubber Ruixs

Shri T. T. Kriî ill: I beg
also to lay on the Table,  with your 
permission, a copy of  the  Rubber 
Rules, 1955, under sub-section (3) of 
section 25 of the  Rubber Act, 1947. 
[Placed in Library. See No. S-269/55]

ABDUCTED PERSONS (RECOVERY 
AND  RESTORATION)  CONTINU

ANCE  BILL—Contd.

Mr. Speaker: The House will pro
ceed with the further  consideration 
of the following motion moved yes
terday by the hon.  Sardar Swaran 
Siingh,

*That the BiU to continue the 
Abducted  Persons  (Recovery 
and Restoration) Act, 1949, for a 
further  period, be  taken  into 
consideration.”

The Minister of  Works,  Hoosliif 
and Supply (Sardar Swaran Singh):
I have no  intention to  make any 
lengthy  speech.  This  legislative 
measure has come up for discussion 
before this hon. House on a  number 
of occasions.  On the last occasion, it 
was discussed in February, 1954 wĥ
• the Parliament decided to esctend its 
life till 31st May, 1955.  The position 
of this work as it stood at the end 
the year 1953 was reviewed in consi
derable detail.  A  number of hon.
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Members of this House took part in 
that discussion and  certain figures 
were placed before the House on be
half of the  Government.  After this, 
in May 1954, a conference took place 
between the  representâves of the 
Government of India and the Govern
ment of Pakistan to review the posi
tion with regard to  recovery work.
At the end of these  discussions, an 
agreement was  arrived at and the 
Government issued a commimique. I 
will not go into the  details of the 
agreement that was arrived at bet
ween the two  Governments.  But, 
there are two or  three  important 
points to which I want to draw the 
attention of this House.
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The two Governments agreed about 
general approach that should be 

brought to bear on the implementa
tion of the decisions arrived at, and 
in the agreement itself both the Gov- 
emments reiterated the attitude that 
should be adopted with  regard to 
this work.  Both the delegations re
affirmed the determination to recover 
ind testore all abducted  persons as 
speedily as possible.  For the further
ance of this  humanitarian cause, it 
was agreed that progress made in re
covery and restoration and the pro
blems arising  therefrom  should  be 
reviewed from  time to  time and 
effective measures taken to complete 
this work as early as  possible and 
that with this end  in  view, every 
effort should be ma/}e to  create an 
atmosphere where the  woman can 
shed her f6ar complex and prejudices 
created in her mind since abduction, 
which can be ensured only if the re
covered person is in a  position to 
think and decide her future in a free 
and friendly  atmosphere.  Then, it 
was agreed that there  should be a 
Joint Fact Finding Commission to as
certain the  extent of  outstanding 
work in either country.  This is what 
the Agreement which was arrived at 
between the two Governments provi
ded: '

‘The principle and  the desir
ability of a Fact Finding Commis
sion was  accepted,  and it was

decided to entrust the task to the 
two HJP.O.S who will be assisted 
each by one  whole-time officer 
not below the rapk of a Deputy 
Commissioner, and that  the as- 
3es?ment should be completed 
within six months; furtherr that a 
programme for the joint and ex
peditious  verification of the lists 
should be drawn up immediately. 
Adequate staff should be deputed 
•for the purpose, and it should be 
ensured that this assessment does 
not in any way retard the speedy 
recovery of abducted persons.

The terms of reference of the Fact 
Finding Commission will be:—

(i) to assess the extent of out
standing work of recovery in the 
two countries; and «

(ii) to advise the two Govem-
, ments on rtieasures to be adopted 
for speedy conclusion of recovery 
work in both the countries.”

[Mr. Deputy-Speaker in the Chair]

The scheme of  the  work of this 
Fact Finding Commission and its con
stitution envisaged joint action by the 
two Governments.  For veurious rea
sons this Fact  Finding  Commission 
could not start work and could not be 
in a p̂ition to start work for quite 
some time.  Discussions  took pllce 
about the personnel of the officers of 
the Deputy Commissioner's rank who 
had to be appointed to assist the two 
H.P.O.s in this work. There was con
siderable delay in actually setting up 
this Commission  and in the  matter 
.of the nomination of the two Deputy 
Commissioners by the  two Govern
ments.  Actually, it was only in Feb
ruary, 1955 that the two Deputy Com
missioners who were to assist the two
H.P.O.’s actually started  this work. 
This Fact Finding  Commission has 
been looking into this recovery work 
and in the course of the last 4 or 5 
months, It has enmined a number of 
witnesses, official as well as non-offi
cial.  A number of social workers in
cluding ladles in either country have
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given evidence before  this Commis
sion and have put forward a number 
of viewpoints about the future set->up 
jf the recovery organisation and as to 
what should be tĥ general approach 
with regard to this problem. TTie re
port of the Fact Finding Commission 
is expected to be  submitted to the 
two Governments by the end of this 
month.  One cannot be very optimis
tic, regard being had to an interna
tional  matter  of  this  complex 
nature, that this report will actually 
be coming by the end of this month, 
and a lapse of two weeks or so will 
not be something which is unexpect
ed.  It will take some time before the 
recommendations are  examined and 
this is a work which cannot be dis
posed of imilaterally by one country. 
International co-operation  and joint 
action by the two Governments has 
been the approach with regard to the 
handling of this  work.  Therefore,' 
even after the receipt of this report 
and examination  thereof,  the two 
Governments’  representatives  will 
have to meet and discuss as to what 
further action, if any, is necessary to 
be taken.  It is for this reason that 
the present life of this Act was ex
tended by an Ordinance  only for a 
period of six months till the end of 
November.  This will enable the ex
amination of that report by the Fact 
Finding  Commission, and  then,  in 
the light of that report, Grovernment 
win know as to what is the extent of 
the outstanding  problem  .and what 
should be the approach  with regard 
to its handling. There can be various 
approaches whether smy legislation is 
at all necessary  thereafter,  whether 
the whole thing could not be handled 
by  the  social  workers,  whether 
there should be any joint agency in 
which both the  Governments could 
be represented either at oflRcial level 
or at non-official level will be points 
which. are naturally to be gone into 
after  this  report  is  received. 
There was one other point of import
ance which was  contained  in that 
agreement which was arrived at bet
ween the two Governments.  That 
relates  to  the  procedure  for 
ascertaining the wishes  of  the  re
covered person.  On this point you
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Know, Sir, that there  was a strong 
feeling expressed from  various sec
tions of this hon. House, and it was 
pressed, and quite rightly, that no per
son should be sent across to the other 
country against that  person’s wish. 
The Prime Minister also  made the 
Government position quite clear when 
this measure came up for discussion 
in February, 1954 before this House, 
that no woman will be  sent across 
against her wishes and  that in the 
ultimate analysis it will be the desire 
of the recovered woman which would 
be the deciding  factor in ihe final 
decision of her being releaŝ  ̂in this 
country or of sending her across to 
the other country.  This thing  was 
actually agreed upon  between the 
two Governments and also the pro
cedure was settled as to how it should 
be tackled.  I will not read the text 
of that entire agreement, but the pro
cedure was agreed upon according to 
which after the recovery, the wishes 
were ascertained and if she did not 
want to go, then she was kept in a 
home for some time and  thereafter, 
after meeting her natural relatives if 
she still said that she did not want 
to go, she was not sent  across,  but 
was released.

Shri V. G.  Oeshpande  (Guna): 
When was this agreement arrived at— 
—in which month,—because  our ex
perience is not that even up to  this 
time.

Sardar Swaran SiBgli:  I do not
know why the hon.  Member should 
feel that way. This was arrived at in 
May, 1954, and I will presently give 
figures to indicate the actual picture 
that emerged out of the implementa
tion of this agreement.

Shri V. G. Deshpande:  I may tell
that in May, 1955 I have brought a 
case to the notice of the Prime Min
ister and the Home Minister, but we 
could not get any redress.

Sardar Swaran Singh: I wish the 
matter had been brought to my notice. 
I am dealing with it, not the Prime 
Minister or the Home Minister, and 
if  the  hon.  Member  even  now 
gives that case, I am prepared to look 
into it.
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Shri U. M. Trivedi (Chittor):  I
think if it is not too late I can bring 
it to his notice even today, this even
ing.  It is a very hard case where a 
woman is being  driven out of this 
country with her four children.

Sardar Swaran Singh: I  thought
the hon. Barrister Member would be 
a little more considerate because he 
himself raised a  particular case in 
the course of the debate last year and 
I had given an  assurance  that she 
would not be sent across against her 
will.  Her will was  ascertained and 
ê was not sent.  So, I expected he 
would really concede that point, be
cause in that particular  case about 
which he showed considerable amount 
of agitation when this Bill came up 
before this House in  February last 
year, it was gone into and after con
siderable discussions,  although there 
was a very strong viewpoint to the 
contrary also, ultimately it was foimd 
that the woman did not want to go 
and, she was released.

Our friend, the hon. Member Shri 
Deshpande, said his  experience has 
been to the  contrary.  I will give 
figures to indicate the number of per
sons who were recovered during the 
year 1954 and up to the end of Jime 
1955, because the figures thereafter 
are not very authentic and I will give 
only those figures which are authen
tic.

Up to the end of  December, 1953, 
the figures had been  given in the 
course of the debate in February last 
year.  During 1954,  2,111  persons
were recovered.

Shrtmati Sneheta Kripalani (New 
Delhi): From where?

Sardar Swaran Singh: From India.

Shri T. G. Deshpande: How many 
from Pakistan?

Sardar Swaran Singh: From 1st
January, 1955 to 30th  April, 1955— 
465; from 1st May 1955 to 30th June,
1955—291. These are  recoveries  in 
India.  I am sorry 1 am giving these 
fig\ires separately because up to the

end of April, 1955 these figures have 
been agreed to by both the Govern
ments.

Shri Nand La! Sharma  (Sikar);
What  are  the corresponding figures 
for Pakistan?

Sardar Swaran Singh: If you show 
a little patience—-I will not hide any
thing.

This indicates the total number of 
persons recovered up to the end of 
June, 1955.  Out of  this the total 
number of persons sent to Pakistan 
in 1954 was 1,114.  By  the simple 
process of subtraction the substantial 
figure of about 1,000 emerges which 
gives the  number of  persons who 
were not sent to Pakistan.

Out of the 465 who were recovered 
during the first four  months of 1955̂ 
249 were sent to Pakistan.  And then 
out of the third figure I gave of 291, 
119 persons were sent across to Pakis
tan. ,

The relative figures with regard to 
Pakistan are to this effect:  During
1954 the total number of persons re 
covered was 247 out of  which 160 
were brought to  India,  From 1st 
January 1955 to 30th AprU 1955, 130 
were recovered out of which 99 came 
over to India.  For the third period, 
the months of May and June, out of 
79 recovered in Pakistan,  49 icame 
over to India.

Starimati Snshama Sen (Bhagalpur 
South): What happened to the rest?

Sardar jSwaran Singh: They were
mostly released in the  country of 
recovery as a result of the implemen
tation of this  agreement.  If  they 
were unwilling to croaS  over, then 
they were either  restored to their 
relatives in the country of recovery or 
were permitted to go to  whatever 
place they wanted to.  This is what 
has happened in both the countries.

I may also give the total figures up 
to the end of June thif year, ever 
since this work  started  to get an 
idea of the  magnitude of this pro
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blem, and that wiU show  the large 
amount of very solid work that has 
been achieved by this organisation m 
a human field.  Up till  the end of 
June 1955, the total number of per
sons sent to Pakistan after recovery 
is 20,623, and the corresponding figure 
for persons  recovered in  Pakistan 
and sent over to India is 8,992, which 
is roughly nine thousand.  So, as a 
result of the efforts of this organisa
tion, as many as  thirty  thousand 
persons have actually  been restored 
to their families and  relations, and 
some sort of rectification of that great 
evil had been attempted;  and after 
the great disruption that  had taken 
place in the wake of Partition, a cer
tain amount of solace was sought to 
be imparted as a result of the func
tioning of this organisation.

I wanted to mention  these figures 
to show that a very large numoer of 
persons and a very large number of 
cases were handled by this organisa
tion.  While handling such a colossal 
problem, where thousands of persons 
qre  involved—in fact, as  many as 
thirty thousand  were  actually sent 
across the borders of  the  country 
from either side-if  there are com
plaints in a couple of  cases which 
might have come to the notice of one 
hon. Member, or  even in a  fairly 
large number of cases, that should not 
be surprising, because, after aU, the 
persons who have to  handle these 
things are normal human beings, and 
they have their  failings, and some
times the sources of information may 
not be quite authentic, and coloured, 
versions  may  sometimes  be  given 
leading to the  recovery of a wrong 
person; or a hundred  aod one other 
things like that may happen. I wô d 
therefore, beg this House not to judge 
too harshly the entire  organisation 
and Us functioning  merely because 
there are; stray cases in which things 
did not shape in the form desired, or 
did not come up to the high stand̂ 
which is naturally  expected by this 
House in doing a work of this nature.

There was another matter in which 
hon. Members evinced a lot of inter
est, when this matter  came up for

discussion last year, and that was the 
vexed problem with  regard to the 
handling of children.  The hon. Prime 
Minister in the course of his interven
tion in February 1954 had very clew- 
ly stated that this problem of dealing 
with children was a really very com
plex problem. I have no hesitation in 
saying that as time passes, the pro
blem becomes still  more  complex. 
And for any man to hold any pedan
tic views or any views of a nâ e, 
which cannot be controverted, will, I 
think, be too much really to say. The 
fact is that these  unfortunate cases 
took place about eight  years or 10 
ago.  During this time, a number of 
things have happened.  New ties have 
developed, and children  have been 
bom.  What should be done to those 
children?  The hon. Prime Minister 
had said that in dealing  with these 
children, the future of the children or 
the welfare of the children will be 
the sole consideration.  The situation 
is not quite easy.  On the one hand, 
we have to see that here was a woman 
who for no fault of hers by a conspi
racy of very gruesome circumstances 
found herself either  stranded or the 
victim of either the lust or some other 
wicked motive of  bad  people,  and 
thus found herself in a helpless posi
tion.  In many cases, * probably she 
has passed hands, and gone over from 
one to another, and in this  process, 
children have been bom.  Is it a case 
in which opportunity should be given 
to that woman to breathe a little fr̂  
air, and after breathing that free air 
and after meeting her natural relat
ives, to express her will finally as to 
what she wants to do?  Or has a 
stage come when we  should reaUy 
write off those women, whether tĥ 
are in India or in Pakistan, and he 
content with this idea tllat the lapse 
of time now has brought us to a situ
ation where we could say that let 
leave them to their own fate? Opi
nions  on a subject  of  this  nature, 
which is a highly complex socî pro
blem, may vary.
myseU. I would  really  f ̂
guided by the observations that the 
hon. Members of this House may have 
to make on that score.
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But there is one thing  which ap
pears to be clear, and that is that the 
whole thing happened in circumstan
ces over which  those  unfortunate 
women had no control.  Society per
haps will not be justified in treating 
ihem just as chattel and leaving them 
to their own fate, but it should pro
vide some method by which they can 
come out from that fear complex and 
from that terrible  atmosphere, and 
then  express  their  wishes  after 
breathing a little free air as to what 
they want to do.

So far as the question of children is 
concerned, action has been taken both 
at the social and the official levels to 
ensure that their future is not mar
red, and that  something  should be 
done really to  rehabilitate  them. 
There could not be any other method 
but to leave the choice to the woman 
who decides to go across as to what 
she wants to be done with regard to 
the children.  If she says that she 
wants to take the children or one out 
of the two, or two out of the three, 
etc. then generally her wishes are the 
predominant factor in  deciding the 
fate of the children.  That, I think, is 
something which does not appear to 
be imreasonable.  After all, the wish
es of the mother are also a good guide 
to the best  interests  of the child.
And if we have acted on that basis, I 
think this  presumption  is not un
reasonable.  .

With regard to the  children that 
are left behind, they are  generally 
taken care of by  what  are called 
abducted facers, an expression about 
the tenor of which I am  not very 
much enamoured; but that is the way 
of describing a social creature that is 
the outcome of the terrible happen
ings of Partition.  If the  abductor 
father does not take  any interest, 
then the children are  kept in the 
children’s home.

I would give some figures to indi
cate' as to how this choice has actually 
' been exercised, and  what has been 
the picture that has been  emerging 
with regard to these children.  In the
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year 1954, these post- abduction-bom 
i:hildren whp were taken to Pakistan 
by their mothers  numbered 163, as 
against 578 that were left behind in 
India.  During the first four months 
of 1955, i.e. from 1st January to 30th 
April the number of  children that 
were taken by  their  mothers to 
Pakistan was 36 as against 148 that 
were left in India.  And during the 
two months, May and June of 1955, 23 
children were taken across to Pakis
tan as against 39 who were left be
hind in India. The total for the period 
for which  figures are  available is 
something like this; 461 children were 
taken by their mothers to  Pakistan 
as against 1271 that were left behind.

So far as Pakistan is concerned, in
1954, 22 children  were  brought by 
their mothers to India as against 17 
that were left behind.  In the first 
four months of 1955, ten  children 
were brought, and 17 left behind. In 
May and June of  1955, 18 children 
were brought as against 2 that were 
left behind.

Now, there is another subject about 
which lot of interest is shown by the 
hon. Members of this  House, about 
the fimctioning of the Indo-Pakistan 
Tribunal.  This tribunal  decides the 
cases of those  women  who express 
their desire  not to go ovct to the 
country other than the country from 
which they are recovered. The trflm- 
nal has to decide two things. Firstly, 
it  has  to decide whether the person 
recovered is an abducted person and 
secondly, whether that person has to 
be sent across.

I v-ill give some figures to indicate 
as to what has been the result of the 
work of this joint Indo-Pakistan Tri
bunal, and how have the cases been 
decided in implementation of the de
cision that was taken in May, 1954. I 
have got the figures from *lst April. 
1954 to 30th June 1955.

Shrl S. S. More (Sholapur):  Why
were not these figures circulated be
fore?

Sardar Swaran Singh: It  is  not
necessary because I am giving these 
figures here.
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Shri S. S. More; We find it diflRcult 
to digest them and  draw necessary 
conclusions.  The  figures are suffi
ciently elastic  and  evasive.  What 
conclusions can we draw when they 
are supplied to us on the floor of this 

House?

Sardar Swaran  Really it is
a question of summing up; I am only 
adding here.  AU  these  figures are 
contained' in the printed  debates,— 
most of them In the printed debates 
of this House.  Questions have 1>een 
put from time to  time  and  those 
figures have been given.

Shri S. S. More: So, we have to do 
some research work. Is that so?

Sardar Swaran Singh:  The  hon.
Member raised that point on the last 
occasion also.  But, I  thought  that 
circulation will not be better than in
corporation in the debates and if that 
has escaped the notice of hon. Mem
bers, I can say only that I  thought 
that presentation in this form will be 

helpful.

Shri S. S. More: It is something.

Sardar Swaran Singb:  I am really
doing the drudgery for the hon. Mem
bers, for they do not want to do any 
research and they avoid it. I have got 
the figures from April  1954 to J\me

1955.

Shri N. C.  Chatterjee  (Hooghly):, 

What are theyr

Sardar Swaran Sinffh:  I am happy 
that my hon. friend  after his return 
from abroad, after his arrival in this 
hon. House wants...

Shri N. C. Chatterjee:  You have
figures for which period?

Sardar Swaran Singh:  From April
1954 to June, 1955,

Mr. Depnty-Speaker: He is not one
of the recovered.

Shri S. S. More:  He was abducted 
for some time.

Sardar Swaran Singh:  He  is  not 
recovered nor is he discovered.

The total number of cases of Mus
lim persons  recovered  that  were 
handled by this Indo-Pakistan Tribu
nal during these 15 months was 932.

Pandit Thakor Das Bturgava (Gur- 
gaon); Every case is handled by th«n.

Sardar Swaran SInirh: If, after re
covery, the woman says she wants to 
go. immediately, then  the  case need 
not go to the Tribunal.

The number of such  cases is very 
small but, to be more exact, I thought 
I might describe them in this form. 
The number Of persons  involved in 
these 932 cases was 1924; the nimiber 
is larger because sometimes there ê 
children recovered  along  with the 
women.  Out of these, 985  persons 
were sent across to Pakistan and 939 
persons were restored to relations in 
India or were allowed to go where- 
ever they liked, which indicates that 
half the persons who  were actually 
recovered were not sent across.  I am 
citing these figures to indicate the un- 
tenability of the normal criticism that 
is levelled in such cases that as soon 
as some persons are recovered, send
ing them across is more or less auto
matic and that their  fate is decided 
more or less and that  the  cases in 
which those persons are actually re
leased here are very small. This indi
cates that practically 50  per cent of 
the persons who were recovered were 
actually  released in India,  either 
restored to their relatives or permit
ted to go wherever they wanted to go.

Pandit Thaknr Das Bhargava: This 
includes the number of children also 
who were sent to Pakistan.  What is 
the number of those  perscms  who 
elected to live here  and who did 
not  wish to  go—out  of  the  932 
recovered?

Sardar Swaran Sinî: Out of those 
932, as many as 173 wanted to stay on 
here and they were actually permit
ted to go to  whatever  place they 
wanted, including restoration to rela
tives in India.

The relevant figures with regard to 
Pakistan are—total  number of cases
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[Sardar Swaran Sin̂]
214 involving 368 persons (non-Mus
lims).  Out of them, the  nximber of 
persons restored to relations in Pakis
tan is 23 cases with 83  other  per
sons,—probably  children—and  the 
number of those restored to relations 
in India, that  is, brought  over  to 
India, is 191 cases with 285 others,— 
who were probably children.  The 
percentage is approximately the same* 
in either csise, human nature  being 
the same all over.

Shri C. K. Nair  (Outer  Delhi): 
Majr I know if children bom after the 
partition of India  were  sent along 
with their n̂others?

Sardar Swaran Sinirh: I took some 
time to elaborate this point about the 
disposal of children and I said in an 
earlier part of my  submission  that 
the wish of the Woman has been the 
predominant factor in taking a deci
sion about the interest of the child. 
And,  generally,  when  Ihe  wo-i 
man wanted to take  the child, we 
have not stepped in  imless the case 
was one which required our interven
tion or we felt that it was not in the 
intereste of the child that it should 
go with the woman.  .

In the agreement it was also pro
vided that against the  decisions of 
the tribunal, the parties  aggrieved 
have got the right of appealing to the 
Government  There has been appeals 
to the Government and I think it is 
necessary to give some figures to in
dicate as to how these appeals have 
been disitosed of and what has been 
the result.

Shrimati Sncheta Kiipalanl:  If  I
may interrupt, we  would  like to 
know what is  your  machinery for 
hearing the appeals.

Shri N. C. Chatterjee: Who actually 
heard these appeals?

Shri V. Deshpande; Social workers?

Sardar Swaran Singh: I  do  not
know why my  friend is so  much 
averse to social  workers.  I would 
have been happy if good social work

ers were available to hear such ap
peals.  Unfortimately,  they  are  not 
available and Government has to hear 
those appeals.

Shri V. G. Deshpande: There is an 
iron curtain one cannot go into.

Sardar Swaran Singh: Iron is not 
such an impregnable thing these days 
and if you really  probe into these 
curtains you will probably find that 
thete is no curtain at all.  I would 
really, appeal to the hon. Member not 
to have that iron curtain before his 
eyes and try to look beyond that iron 
curtain which,  unfortunately, he has 
thought fit to draw in  front of his 
own eyes.

If these solid figures I ,have given 
about the number of persons recover
ed, about the number of persons Who 
have been released after enquiry will 
not satisfy him, then, I  think that 
even an oxygen curtain can be a big 
obstacle, not to  speak of a big iron 
curtain.  No one can show light to a 
person who refuses to see.

1 was saying that appeals had come 
to the Government.  While I was go
ing to give those figures, a query was 
put as to what was the machinery for 
hearing appeals.  It is not a tribunal 
sort of thing or any particular officer 
who has been designated to hear those 
appeals, nor is it customary to give 
any regular hearing in  the form of 
inviting any elaborate arguments. The 
number of such cases has been rather 
few, because, by and  large, people 
appear to be satisfied with the func
tioning of the tribunal, as I have in
dicated, by the large nimiber of cases * 
in which they  themselves have not 
decided to send the  person  across. 
Therefore, by and  large,  there is 
satisfaction, and the few  cases that 
come up are examined in the Minis
try by senior officers, and the idtimate 
decision has to be taken by the Min
ister himself.

Shrimati Sucheta Kripalani: If  I
may again interrupt, by which Minis
try is it  examined?  Because fhit
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is placed under the External Affairs 
Ministry, and the  Minister  dealing 
with 11 is himself.

Sardar Swaran Sinph: The officers 
in the External Affairs Ministry who  ̂
are dealing with this matter are sup
posed to be subject to my orders.

Shrimati Sacheta Kripalani: Of the
External Affairs?

Sardar Swaran Singh: Yes.

Pandit Thakur Das Bhargava:  He
says final orders are  passed by the 
Minister.

Sardar Swaran Singh:  The figures
are these: the number of cases releas
ed by orders of the Grovernment of 
India: 43 women with 86  children; 
the number of  cases  released by 
orders of the Government of Pakis
tan: 3 women with 5  children; the 
number of cases that are still pending 
with the Government of India on the 
20th August 1055: 3; the number of 
cases with the Pakistan Government 
on 20th August 1955: 8.

I am grateful for  the  indulgence 
that has been shown to me to enable 
me to place these figures before this 
hon. House.  I collected these figures 
in  view  of  the  strong  desire 
expressed on the last occasion that all 
these figures should be given in the 
opening speech rather than that the 
mattef* shoujd be left to be fished out 
by queries from hon. Members.

As I have said  earlier,  the Fact 
Finding Commission is already func
tioning.  The Commission is likely to 
give its report by the  end of this 
month—may be another  two weeks. 
The whole matter will be gone into 
again, and some sort of decision will 
have to be taken as to  what should 
be done to tackle  the  outstanding 
cases.  The House will expect me to 
give some estimate of the nimiber of 
cases still outstanding.  This number 
cannot, from the very nature of the 
circumstances, be very  exact.  Clues 
have been given from time to time, 
sometimes more than one member of 
the family have actually recorded their

complaints or clues at more than one 
agency, and therefore, the total list is 
really illusory.  But there are, rough
ly, still about  4,000 to  5,000 cases 
where final investigation  has yet to 
be made in either country,  where it 
cannot be said as to whether the per
son recovered has died or  whether 
the person exists or  does not exist 
and whether it is a case of recovery 
or not.  But the  number of cases is 
about 5,000, taking both the countries 
together,  roughly  about  half the 
number, about 2,500 or a  little less 
than that in this country, and a little 
over 2,500 on the other  side, about 
which the investigation  has not yet 
begun—actually the investigation has 
not yet taken place in these cases. I 
gave some figures about the number 
of persons  who  actually  crossed, 
roughly about  30,000.  That  means 
that the actual number of cases that 
must have been investigated is much 
larger because in a large nimiber of 
cases, either the recovery could not 
be held or it was found tiiat the per
son is dead or is not traceable. There
fore, from the  very  nature of the 
problem on account of this dispersal 
all over, and the  circumstances  in 
which that thing  happened, it was 
really a.very colossal problem.

Shri Nand Lai Sharma:  May  we
know the number of persons involved 
in these cases?

Sardar Swaran Singh:  Obviously
not  possible;  each  case  will
really involve one person;  children 
that might have been bom will be the 
only addition. But it cannot be really 
stated as to whether those cases can 
be recovered.  I am not stating that, 
because those are cases in which fur
ther investigation  has to be carried 
out to find out ̂ what was the fate of 
those cases.

As has been the  practice in this 
problem,  our  approach  has been 
human suid not political.  I am aware 
of the criticism that can be levelled 
that the number of persons who had 
been recovered  from  Pakistan and 
sent over to us is only half the num
ber that was sent across to the other 
side.
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Shri Nand Lai Sharma:  Less than
half.

Sardar Swaran Sin̂h:  :4999 recur
ring? I cannot be very mathematical 
in this  matter, but the  figures are 
there.  I would ask this House not to 
consider this problem merely by num
bers.  The 9000 and odd persons Who 
came over to India,  who had been 
separated from their  relatives and 
have now again rejoined their fami
lies here in India are really those in
dividual cases of happiness, and any 
amount of mathematical  calculation 
or working of percentage, to my mind, 
will not be a very correct approach.

Shri D* C. Sharma  (Hoshiarpur); 
Has he Calculated also the amount of 
unhappiness that is caused to people 
here and elsewhere?

Sardar Swaran Singh: It is really in 
an effort to decrease that unhappi
ness that this work is being carried 
on.  Opinions may differ, but, by and 
large, the organisation is  now func
tioning in a  manner  where there 
cannot be any  reasonable  criticism 
that our  people  are  being pushed 
across in an unsocial manner or in a 
manner which is against the wishes 
of those persons. If there are any fur
ther suggestions for  improving the 
work, hon. Members are  most wel
come to put them  forward.  There 
may perhaps be a further discussion 
after the report of the  Fact Finding 
Commission is received, as to what 
should be the best way of tackling the 
problem when it is on its  last legs 
and what should be the best way of 
doing something  either by way of 
any social work or by way of any 
governmental work.

With these  remafks.  I  commend 
the motion for acceptance by this hon. 
House.

Mr. Depnty-Speaker: Motion mov
ed:

•That the Bill to continue the
Abducted Persons (Recovery and
Restoration) Act, 1949, for a fur
ther period, be taken into conside-

Shri U. M. Trivedi:  May 1  make 
one request in the  beginning?  The 
hon. Minister has given very  useful 
figures in his  speech;  not a single 
minute of his speech has been a waste. 
But he has taken more than* 50 minu
tes.  Therefore, this  time  must  be 
extended so that we may be able to 
express our views; otherwise, we will 
be very much handicapped.  This is 
a very important Bill.

Shri Kajnath: (Hoshangabad): Thê 
whole day may be allotted. That will 
be good.

Mr. Depaty-Speaker: I am not able 
to follow.

Shrimati  Sacheta  Kripalani:  We
want extention of  time.  The hon. 
Minister has taken 50 minutes.

♦

Shri U. M. Trivedi:  And he will
take some time to reply also.

Mr.  Depaty-Speaker:  The  total
nxmiber of hours allotted for this is 
3 hours, out of which the hon. Minis
ter has taken 51 minutes.  Let us see 
how many hon.  Members  want to 
participate.

Shrimati Socheta  Kripalani:  The
Bill merely seeks to extend the dura
tion of the Act.  Therefore, ordinarily 
there would not be  much to say on 
this matter.  But I would like to say 
a few words because, as the hon. Min
ister has already referred to, there is 
considerable  misunderstanding  and 
considerable anxiety about the work 
that has been done by this Depart
ment both in the House and outside.

I may be very grateful to the hon. 
Minister for making a detailed speech 
and giving us a lot of  information. 
As a matter of fact, he has replied to 
many of the questions which I would 
have put to him.

He has clarified various issues, but 
I would still like to say a few words 
because there are two opinions about 
the desirability of the continuance of 
this organisation. There is an opinion 
that for eight years  this work has 
gone on and now it is not desirable to 
go on recovering women  after  such



.0923 AX>auied Iersons 23 AU UST 1955 ( eoery and estorâ 10924
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a lon period.  On the  other hand, 
there is another opinion that as lon 
as a sinle woman is  kept with an 
abdutor aainst her will, il is our 
sared duty to reoer the woman and 
brin her bak. There is onsiderable 
dissatisation oer the  iures that 
we et rom time to time o reoer
ies.  eoeries in  India are on a 
muh larer sale than reoeries in 
akistan, and naturally it is a matter 
o rie and disappointment to us that 
our women are not bein reoered. 
or these two reasons we must take 
this opportunity to onsider the entire 
administratie  mahinery  and  the 
poliy  ollowed in  the  matter o 
reoery.  It is uite natural that or 
this kind o work there should be a 
temporary department, but I do not 
approe o the poliy o oermnent 
6t ettin etension or short periods. 
y this ill we are etendin the lie 
o this oranisation or a ew months. 
When the people who are workin in 
an oranisation do not know how lon 
they will be there or know that they 
will be thre only or a ew months, 
it is but natural that they annot put 
theii heart and soul into their work 
as they suer rom a  eelin o in
seurity about their  uture.  I the 
etension is or a ery short time, it 
tends to inrease neliieny in the 
oranisation.  Seondly,  there  is 
another aspet in this partiular kind 
o work.  The work is  to  reoer 
women who hae been abduted.  I 
the abdutors know that ater a er
tain date this work will be stopped, 
then they are enouraed to put orth 
reater eorts to keep suh women in 
hidin, up to the deadline. Thereore, 
this hampers the work o reoery as 
the abdutors put up  reater resis
tane aainst reoery.

Mr. epnty-Speaker How an they 
be sure that the At may not be ur
ther etended

Shrimati Suheta Kripalani There 
is always the possibility that theAt 
may not be etended.  It works both 
ways.  The workers eel a  sense o 
inseurity and the riminals et the 
opportunity to behae in a more re
alitrant  manner.  Thereore,  we

should assess properly as to what is 
the dimension o the work remainin 
and how lon it would take to om
plete the work and then i the time, 
and try to omplete the work within 
that period. 

About the poliy, I am ery lad 
to hear what the hon.  Minist̂ has 
said.  I ould seerom  trend o 
his speeh that the roernment are o 
the iew that this work * should be 
onduted more on humanitarian lines 
rather than on lines o mere main
tenane o law and order.  It is now 
time to think whether it is adisablê 
to reoer women ater eiht years. 
Shri eshpande and  Shri  Triedi 
mentioned ertain hard  ases. I also 
know o similar ases I remember in 
the early days o partition  when I 
went to uUundur, I was astounded 
to see some o these ases. I remem- 
bw one ase.  There was a  Muslim 
woman, a widow, who had beome a 
Sikh. Her two little hildren had also 
beome Sikhs.  They were reoered 
and were kept in the uUundur home. 
This woman said I hae nobody m 
akistan I am a widow. I hae my 
own little piee o lad  I had to 
hane my reliion oat o êu, but 
I want to lie in niy own plae. I do 
not want to o to akistan. ut our 
areement with akistan  was suh 
that we had to send her bak om
pulsorily.  I ame aross another ase 
where the woman had been onert
ed.  Meanwhile her  men-olk had 
also haned their reliion and had 
beome Sikhs.  I should think that 
it is natural that a woman, when she 
is reoered, should be  restored to 
her anily een i they were onert
ed.  Our areement was  suh that 
any Muslim woman reoered had to 
be sent bak to akistan irreletie 
o the at  that her amily members 
were here.  I saw her men-olk look
in helplessly at her  rom outside 
the barbed wirê

  -
andit K. C. Sluurma (Meerut istt. 

—South) I do not think there an be 
any suh law.

Shri U. M. Triedi There  He -s 
liin in obliion.



Shrimati Sucheta  Kripalani:  This
case was brought to my notice  by 
the lady who was in charge of the 
home.  She said “My heart breaks to 
separate her from her family but  I 
am helpless.”  At  that  time  Shri 
Gopalaswamy Ayyangar  was looking 
after this department.  I pointed out 
these, anomalies  to him.  T do not 
know whether the policy has  been 
changed or not.  But  these  cases 
demonstrate the need of change  in 
the policy.

Recovery work is a  delicate work.
In this work individual’s feeling and 
sentiment have to be taken into con
sideration. It has to be viewed not as 
a problem of law and order but as a 
very d*elicate human problem. There
fore, in such work each case must be 
considered carefully. In each case the 
head of the organisation should exer
cise his discretion.  No hard and fast 
rules should be laid down. The hon. 
Minister has pointed out that if the 
woman does jiot  wish to  they 
have been following a policy of send
ing her back to the so-called abduc
tor. If necessary, that has to be done.
A general reorientation of policy  is 
needed.

A proper administrative machinery 
should also be set up to  implement 
the new-policy.  Larger  number ôf 
social workers should be associated 
in this work.

The hon. Minister  told us that in
1954 the Inter-Dominion  Conference 
took two important decisions.  One 
was to set up a Fact Finding Commit
tee to assess the  outstanding work 
and to suggest ways and  means for 
expeditious work.  The  second was 
to open special homes where the re
covered women would be given faci
lities to stay with their own relations 
so that they may get an opportunity 
to make up their minds as to whether 
they shoiild go back to ther abductor 
or remain with their own families.  I 
am giving these details to show that 
work has not been  going on expedi
tiously.  The decisions were taken in 
May 1954.  But the hon.. Minister told 
us, that for  assessment  work the

16925 Abducted Persons  23 AUGUST

machinery was not set-up till Febru
ary 1955. I am tol<i that a very high
ly placed officer of the Deputy Com
missioner’s rank was appointed to do 
this work.  How much work has been 
done and how many  districts have 
been  surveyed  by  him,  I  would 
very muct like to know.

The other decision was that special 
homes should be started in India as 
well as in Pakistan where these re
covered women should be kept and 
given an opportunity to  stay with 
their families, to enablfe them to make 
up their minds and decide as to what 
they should do.  Even this home was 
not started for a whole year.  The 
decision was taken in May 1954, but 
the home in India was  started as 
late as May 1955 while the home  in 
Pakistan has not yet  been started. 
We would like to  know the reason 
for the delaying  in setting up the 
Fact Finding Committee because one 
of the objects of the Committee was 
to suggest ways and means for expe
ditious work.  The very  body  that 
was to suggest ways and means  for 
expeditious work did not start func
tioning for a whole year. Then  again, 
while our home was set up in  one 
year’s time, the Pakistan home  has 
not yet been set .up.  I would  very 
much like to know from Government 
what steps they have taken to compel 
the Pakistan  Government  to start 
such a home.

Now I come to the  administrative 
machinery.  We all know that a very 
well-known social  worker of India 
was associated with this work in the 
early  stages  and  a  considerable 
amount of work was  done.  About
30,000 women were  recovered, but 
now she is no longer associated with 
this work.

,  Shri Kamath: IsnH she?  Are you 
sure?

Shrimati Sucheta Kripalani:  You
can give your views when you speak. 
She was a very  influential woman; 
she had influence in verv high quar
ters.  Therefore,  even if  ofllclaUy 
authority or power was not given to

1955 (Recovery and Restora- 10926
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Uer» she could do things, exercise dis
cretion and bring drive and force in 
her work.  It is not a very" good and 
satisfactory way of work. If the Gk)v- 
emment wants to give responsj|i>ility 
to some person, that person should be 
given full power and authority  in 
order to carry on the work effective
ly. She did not have the power  but 
she used to carry on her  work  by 
these  extra-governmental  methods. 
But now the lady, who is in charge, 
has not got that influence with  the 
Government. Therefore naturally the 
work suffers. I want to know  how 
much power she has been given and 
whether she has sufficient power and 
discretion to do her work efficiently.

Sardar  Swaran  Singh:  Actually
chere is no successor to that influen- 
cial social worker; if  there is  any 
successor, I think I am the successor.

Shrimati Sucheta Kripalani: If you
are the successor, I  shall  be very 
happy.  If you are the successor, you 
will have to dissociate yourself from 
the work of the  Ministry of Works, 
Housing and Supply and  devote all 
your time only to this. If you do that, 
I have no objection.  Whoever is at 
the top that person must have suffi
cient power and discretion. I will tell 
you what the difficulties are. It is an 
emergency  department;  so  many 
things have to be  done in a hurry. 
For example, a woman comes; she is 
In a bad state of health; she is preg
nant and she must be  admitted into 
the home immediately.  Because the 
person in  charge has  not got  the
powers to admit her, the file goes on
moving from the bottom to the  top
officials.  By the time  the file  has
moved, the woman is in a  desperate 
condition.  Again the office may have 
to spend certain  amounts of money 
for rushing somebody from one place 
to another.  But she can’t do it.  She 
must wait for formal sanction.  Such 
red tape hampers work.

Therefore, my point is,  firstly you 
must decide  whether  you want to 
continue this organization.  If  it  is

necessary to conticue it, then I would 
urge you to revieir the  policy.  The 
policy which was all  right in 1947 
may not suit today and an entire re
orientation of the  policy  may be 
necessary.  After  deciding  on the 
policy, set up a proper  administra
tive machinery  and  whoe\̂er is in 
charge, give that person full autho
rity so that she can make that organ
isation work efficiently.  If you do 
not give full authority, efficient work 
is not possible. J. do not minimise the 
good work that has been done.  But 
there are enough difficulties in  the 
work and these must be removed for 
the sake of good and efficient work.

Now, I would like to  say a  few 
words about the Tribxmal.  Formerly
I. understand that the Tribunal ccm- 
sisted of police officials; but now cer
tain social workers are associated with 
the Tribunal; that is  good.  Then 
there is the appeal. If the appeal from 
the Tribunal goes to the Minister, it 
means that it does not go to the Min
ister direct but it goes to the Under 
Secretary,  Deputy Secretary, Secre
tary, and so on.

Sardar SwasttDt  Actually  it
lies to the  Government  under the 
Agreement.

Shrimati Sucheta Kripalani: I under
stand. That is why I want to say that 
if it goes by the  ordinary  routine 
method, then there can be no expedi
tion in the case.  You should set up 
some machinery to hear appeals. The 
Minister himself should be responsi
ble.  If he likes, he can  associate 
with himself certain  social workers 
having  legal  knolwedge.  Women 
social workers with legal knowledge 
would be best

The Hon. Minister also told us that 
the Tribunal did not go into details. 
I mean the body which hears appeals. 
But it should go into details and the 
woman should have an  opportunity 
to come and place her difficulties be
fore this higher body.  There should 
be another woman associated  with 
the body so that she would feel  no 
hesitation in placing all her difficul
ties. Therefore,  I feel that there is
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much that needs to be changed if this 
organisation is  to at all work.  It 
should either  be  run  properly  or 
wound up. There is enough confusion 
in the running • of the department.

. This body is imder the Ministry of 
External Affairs but the Minister in 
charge is the hon. Minister in charge 
of Works, Housing and Supply. There 
is a third body whiA deals with all 
matters  dealing  with  India and 
Pakistan—that is the Ministry of Re
habilitation.  Why cannot  all these 
activities be brought imder one pro
per  Ministry  so  that the work 
can  go  on  well?  As  long as 
there  are  various  authorities 
, under which a  department has to 
work, naturally there will be delay 
and inefficiency.  Nobody will feel the 
responsibility.  In Bengali we have a 
sajring that a mother  who  belongs 
to too many children is never taken 
to the Ganges after her death.  The 
fate of this organisation is like that. 
There are too many people in charge 
of it.  Who is really responsible?  I 
have some experience of such work.
If I have about five masters to serve, 
my work will not be  done.  It is 
therefore proper that all their activi
ties should come under the Rehabili
tation Ministry. If that is not possible 
let it be under one  Ministry and let 
that Minister be responsible. I would 
again emphasise  the  need of new 
programme and policy. I will  suggest 
that a conMnittee of some Parliament 
Members and other  social  workers 
should be appointed to go  into the 
matter to suggest what should be the 
policy, for how long this department 
should be run and what should be 
the proper administrative machinery 
for efficient conduct of the work of 
this department.
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H  ̂  ̂ ̂ f,  ^  303

IT̂.  3VT  ̂ ^

3!ir<ir 5T̂, 3TT Ŵ  ̂̂  ^

?TPT   ̂yRTT̂  ?3Rr ̂ HW

ten îmr «n  ̂  ̂«h*4>̂i  ̂ ^

 ̂  ̂  ̂  3IT3 HTrT  ̂ ^

hn   ̂3TTT*î 3TO ^  

r5  ?  3ih iNr ̂    ̂ ^

f. fir  ̂  ̂  ̂ ^

n̂ETTW  ̂ # I   ̂   ̂ ^

in  ̂=T̂  if  ̂̂  Ŵ  ^

JTRcf 1̂ 3TTT   ̂^

?  3Fn ^

iq̂ MRT 31?̂ ynmw  V<aHî  airr’A

T5T  ̂cf r̂®IT r̂f*? 3JT3   ̂   ̂TO

 ̂ ̂  ̂7i\  ̂  ̂^   ̂ ^

arr TO  ^  ̂  ̂fT5T 

 ̂  ^ TO  ̂ ^ f*TORr  ^

fft I

anŝ f TO ^

5Tdld  ̂ WTf̂ P̂TSfT  ^

TO  ̂  ̂«̂*wr r̂fr̂ TO  ̂ ^

 ̂  ̂ 51T wn> r?

»T̂ f TO  TO ?R̂ 5̂TOT f ̂  ̂ 
TO wrtu 7̂ 7T̂  ̂ vdif̂  rfHT

f I  fmf̂f)  fjir  ̂ T̂?5irp?r   ̂ 

(HT̂  T̂RTTW  V9Ri  ̂ 3̂RT ^

?iK f>p ^ artV̂rf'  ̂TO? »Itot  ^

qijj rJ,  <rI?«̂H T>T?  ̂ 5THT  if 1

3TJT? fTT  ?T̂  ̂ %i'̂ ^

 ̂  rr T̂in ̂ ?TFf ̂
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^  1̂  I   ̂  ̂  r̂T ^

 ̂ TO? ̂   f  5(ft TO?

’̂JJT arn̂ f,  3R? to

 ̂ ̂  ̂  arh   ̂TO  ?rf̂

3T?? fl\- T? v̂qR  ̂  ̂  ̂ m?<?»WH  ̂ 

 ̂ T̂  f  ^ 3fFi  ̂ ^ Mi?<?)f̂R  ^

'5̂\̂ fN,

aiR-fr̂ R̂TR  ̂f I  *̂ ^3iPfn 

TO 3nrt ^

f?TJT?\'  ̂̂

aif? 'f̂ 7̂?#i grf̂ ̂ 7 fRTRT ̂ JflT? ?W I ^̂ ■ 

?5rRr encrf"   ̂̂   ĥrt  t̂tot

<tî7tt I  anr 5T  ̂ 31?*?  ^

«̂ :̂;̂r w^ to

 ̂̂  ̂cTHB  ?'̂ci»̂ 1Ŵ 

7T5® arf̂ TO cTTTU  hRpfi  ar̂ ^

*r »T?̂ *n aif? aira" ̂

ari*?  ̂ ̂  ̂ ?? w  if I  Ĵ?»w fir

wnr  ̂ ^   ̂I  aRTpft  ^

 ̂ fv inr o<t> iii *?> ̂   5 ̂ <nni> ^

ÎfT rTT'Ti  f  "d ?TV   ̂  T̂TRT

 ̂  f H Ŵ Ŵ

 ̂ ar̂RT  iiîif̂i  «N»?.   ̂ ^

yrr̂RT 'qdî I ^

*|,̂tl?<*« îTR"  ̂  ̂  ̂^

 ̂ terr îT̂ ̂

WTO  TO r̂ni5 7TOT ̂ nf̂ #   ̂ TO

T̂TT?)  «TRT -qi5 vft  ̂I fTT   ̂ Mi’tfwl

<w*ii  aif?  'Tqi<ii |V «n?n  ^

9T̂,  3 ̂  fT?rnr ̂    ̂fspr

R̂TRT   ̂  ̂  ̂cfl if  ̂■y *1   ̂7̂

vjpf   ̂<3«4m fhiT ̂ I ^

fliTpfT  ̂aif?  fir  ̂  ^

•̂11 v̂>< 1̂ H *n̂f V? ti*1̂1 I f̂TT

'1̂ y 5 ̂ f  fTrTRT ̂  aroiTrT ̂  T̂T̂ 

^̂TRTRT  ^ q̂ «  f I flT  ajTT

flf ̂ THri  <W   ̂̂ Tt3 ?ev?5r

5̂1̂  ̂ T̂f(f  ̂5R̂5?f

qnfe  R̂ET?   ̂  ̂   ̂ IITT

Ĥ̂rl’d   ̂ TO?   ̂  r̂j<ii  ^

l>T? T̂  frPTT n̂tj I arrr  ̂ *t̂  ̂?r̂
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fi 3ITT ̂    ̂ ̂  ̂  ^

fW i  3ITT ̂   iWrr 

fmra-  ̂  ̂ ^

lT?mr if"  ̂  ̂  fTHra- ^

31T T? araTRT ^ f  3rf? rr

 ̂3n̂  3nr  ̂ ^

fhrr  I ^  r̂ar iprfr̂r  ‘

I  N̂r ̂  ̂    ̂  ? ̂il*?

enW? ̂  lA arrr̂ ^

?cTT3  ̂  ̂fTT  ^

3lft  ̂ ^

^  sTTrft f I fTT hrcriW  jf

anf 5̂t:tt ’̂TTfn  ̂ T«r  ^

 ̂V<aeiî   ̂  ̂  ̂ 2iifNr

3it*t   ̂?rri ’̂nrtW,

gir ̂   srw ^

>̂r=iT  I iir  ̂  ̂ tT̂/l

|V, =gî ?4H?-;<r̂< 5̂?-  ̂  ̂  ̂ TO'

^ tr̂  *i«cii  ̂  ̂?2f)

N̂4SH flT̂ ̂   ̂otW*  ̂^

Cf?!T ^  ̂   ̂ 3|f?  T̂T >̂T̂

 ̂ f ari*? 3nm fir  ̂#s

 ̂  ̂  f I

9IT5IW ^

itm f   ̂   ̂  ^

aiŵ   ̂i  fir hit3  ̂ tr̂

5TÎ HI ItMNr 1̂ ITRTT f I jf" 

 ̂ T̂RTT ĴTcTT  ̂  ̂3niln  ^

ifW  ̂ vim m ^

T? r̂i (I   ̂5EIW  ^

m T*i?ik:< tfî  ̂  ̂ I  ?ir n̂r̂  ̂

anfhR- ̂  sf̂ ̂ ̂ n?i?r

«TFTT  I *

arî ?3rfr ̂  ̂  ̂3nr̂ ̂  tr’'fs*

^Wr-WT'̂ W 3T*T5f ̂n?r ?PP  5tt̂ t̂ ftt

n̂iW I  3nr  fir r̂a*  ̂ ô  ;rrî  

 ̂ ̂ ?5n5 ̂  #  3rh 0̂ if

3r̂ 1W ̂   ̂ Wi f I  3oft 

 ̂   ̂fir tTT̂  »ft  ^

 ̂  ̂  ̂ ̂  f I

 ̂  ̂ r̂rvT?   ̂ TO

f   3?î f ̂  ̂    ̂   t?r5̂ qif̂ SFm

 ̂  wr̂FR  qnr  ̂ irf fap m?q»«»w ^
 ̂ 3rf̂  ̂MI?<WIR

1̂  I 3ff?

 ̂ f   fiT̂   âarfer̂fr?  f

 ̂ 0̂ H4H<  ̂   ̂ ?R*r  ĝptTT

 ̂ r̂̂  I   ̂  ̂  ̂ ?

5̂PT̂   ̂  ̂Mdi *1̂ ĉf?rr fv

'TcTT flTT̂    ̂    ̂  ̂ 3IPIT ^

[̂TW   ̂  ̂ f  î5?rf

 ̂ trTO"  ̂  ̂T*r  ̂  'TcTT ̂ ÎHI  3T>ft

 ̂I 3T̂T? 3TTT fir ’̂hr   ̂ ^

if  ?ft m fhft I  ^

 ̂ ^ *m?TT *rf5̂  ̂  ̂  ?T̂ 3nr

 ̂  ̂ ti'̂d iri*̂ ̂  ĴcTT

^ R̂rTT ojî 4)  ̂îpr 5 ̂i/?  ̂3rfr

TT rR)  ̂  ̂  ̂ if anf̂  <̂hERfT TT̂

 ̂oTnir îr   ̂ *1*̂ ¥*rvp̂ ̂  fir 

ÎH  *T̂ •̂11 ■qiTî’4 1  '̂«rcJ

=T̂ ̂    ̂ tR  ?n̂   ̂ I

<yir4H  T̂T   ̂ fTRT̂  \3tf

3TQ>  ̂  ̂ WfR f  ̂ if

 ̂ fir 'SPPT  ̂ «n̂  ?T5FTI 

srf*? frr ’̂ra'  ̂  ̂̂  ??Fr

5T?TT?r  ̂ T̂ff  rf ̂  ̂  ̂ ̂ ^

IRTcT  775TT ÎRT  ̂I  flT  ^

fcT  f̂SRT fTTTTT  fW T̂   ̂ f I   ̂

HT̂ vi H   ̂ 9  ̂ ^ 3rn5 ̂   ^ >d •+

 ̂ ®lte*i fV  ̂  3rf? ânr

fTWRT   ̂  ̂ ̂ TfT  7T0T  ̂  ̂^

 ̂  ̂ ®fN[f   ̂ r̂i*?

 ̂ ?>ar44jen̂  ̂ eWi

 ̂ 5̂R" flHRT  ̂ f̂T 7̂
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3JTT

fi" impTT  ̂  ̂I

 ̂ îrr

^̂RTT t I  f̂JTR’  ̂  ̂  ^

^ 5IW  ̂ r̂nprr r̂t*? sfrr  ^

5TT̂  ̂   ^  ITT̂

fhfr I <iT<h  ̂ r̂nrvT iif

3Fn ^

3f)̂ irzn̂  ̂sr?r ^

 ̂3TFn̂   ̂ I

 ̂ ̂  tT)T?1W )̂fWT   ̂'iW fW 

 ̂ /I 15T   ̂ ^

 ̂ hĥ   i

 ̂ t,   ̂  ̂ ^

 ̂  ̂  ̂   Psrn̂ fi- ̂rf 3irr 

f eK̂iTT 

r̂r̂>T?  ̂ <w*ii  if

 ̂  ̂ W  ̂ fi” «JT̂  ̂!

fW ̂  ^

HT̂   ̂  3nr*ft  ̂  ̂r̂   )̂FT   ̂

 ̂  n̂ir̂ 3ff?  ̂  ̂ if »ft 

 ̂̂  3ITT*ft f   ̂  ̂=T̂ ■girn'

 ̂ ?IT5 ̂ ̂  I  *1*̂ 3T3f

 ̂ n̂iTr ̂  3RT7 3irr sf ^

 ̂ T̂lcf  r̂f? 5TFI[ HI

^    ̂5)W   ̂̂  3nq- ̂  ̂jFT

3P:17r  n̂tpTT 3Tf? ̂ T5 3̂   ̂  5T̂

TO mtJjii I

ŷ) T̂RT 3tP? *̂11 T̂fi|W  ̂ 3tI*? 

 ̂  ̂  ̂3rfW wt ITT̂ f 3ffV

T̂i T̂Rfi  ̂ >d *t  ̂ T̂

'Xqi’qi ̂  ?P? ?T̂  3̂T?FT

(\ fa iV̂ ^H ̂ ̂rrt̂

 ̂ Arm" fâiT  ̂ ̂   ITT w

 ̂ ?li?   ̂ fa f? IJTP  ^

 ̂  ̂̂5?n̂ ̂  ?rr ̂frf ^

3T#   ̂    ̂ Wê T  TT̂

I ?̂o (30 jfto T̂?hr 5n?ft if ^  

3rlW 3pft ̂   f5nr 4 ŜW ^

3!̂  ̂  M»*t»cii *1’̂  3̂!T sri*?  ?T71 

 ̂3rf? ift 5̂’ ti<wi t*'  ĴTT fa

 ̂ 3lfVlf   ̂  ̂ I   ̂ ^

 ̂ fa>̂ «n?IT ?rf

 ̂tr̂  *5*̂fâ ̂  fa ̂  ^

 ̂ *17 ̂  «l«;ci  ar?? ̂   *̂*f?qH

t fa   ̂ 3lf?  3T̂ %h/̂

T̂ fafft fasPT ̂   ̂ 3IT  ̂<wHI

 ̂ I  ?rr if ̂ PTW i; fa  ̂ift

 ̂ T̂TlTT'ft  ̂  ̂  ̂'̂ti<rti 'shÎ

'xqitji  ̂’ziT ̂fhr it̂ M  ̂ n̂̂n

I  3fTT ̂  ̂ ifî fa 3iFr ̂nfa>̂?rH 

T̂TVn  ̂3#  TO  ipnrf  ^

 ̂ I

 ̂fljĉr  ̂ if  IT̂ ̂   fa *If 

 ̂ l̂SOfacT ireHT  ̂ srf? ?r̂

ĴFTT  «l>r6*i  ̂ fa fJT̂ ?5 

if <̂11   ̂mfâypT if

wfw^ I  if"  5Fnrw   ̂ |ir  w   ^ 

>̂m  Iff ̂  sfe ̂  iirfW I 

Ti§ t̂i|  ̂  ̂3Pt4 T̂T*r  «fP3

3rf? arin ^  ̂  ̂if tŵ

 ̂ I   ̂ if̂  TO T̂TT   ̂̂

ift ̂  T*1> TT TOf ̂   ̂  ^

^  mrw ̂    ̂̂  ̂  ̂  ^

 ̂fa   ̂faffRT  I 5̂

TO  ̂ M5*̂ctr vRT̂ nf <n  ̂sh? 

î?q4 I

frRT ̂  ̂  i}̂  fa?r ̂  tnnN"

3?f?  ̂ K̂ii T̂9T  fa j|A*f*rc

frm:

3rf?  ̂ f̂?R- if ^ iriiWe 4 
^ if mfasRTH  ̂Hw ̂r?TT5   ̂in̂ 

iW  q?  gir 4 *5?nfâ ̂

3fft iW   5TTO  if  (W ̂  I  3m? 

Ĵ̂*f*Tc  faw ̂  cTPT̂ 5T̂ ??Tflf  3lft
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 ̂  ̂̂  ’in ?IW ̂ ̂TRiT it ^
^  ̂  ̂ qwf

m 3n̂ fhiT #   ̂ v[̂

^̂*11  ̂̂   f*T5T  ^

wrm t, I

Shrimatl  SnsAuma  Sen:  I  nm
grateful to the hon. Minister for hav
ing made such a frank statement on 
the floor of the House.  He has not 
over-estimated tiie work and from all 
points of view it seems  reasonable 
that a Bill of this kind  should be 
passed.  As is agreed by all, abducted 
persons* recovery and  restoration is 
to be taken on purely humanitarian 
grounds and no political issue should 
come into this.  We were  glad to 
hear from the hon.  Minister, when 
this Bill came up last February, that 
the Pakistan Government are co-ope
rating and they  have  shown  their 
friendly atmosphere in this respect. 
This is the most essential thing that 
is necessary for the recovery of these 
unfortunate  persons,  who, for no 
fault of their own. have been brought 
to this position.  Our ssrmpathy and 
hearts go out to these  unfortimate 
sisters of ours who are placed in this 
dreadful situation.

The question is that the magnitude 
of the problem, as was  pointed put 
by the Minister, is enormous and it 
is a huge social problem and it has 
to be tackled very carefully and very 
tactfully.  I have no doubt this is one 
of the reasons why there  has  been 
such a  considerable  delay.  Eît 
years have elapsed.  I  believe the 
original figures were  35,000  from 
Pakistan out of whom  15,000 have 
been recovered and brought to India, 
and from India to  Pakistan  there 
were 30,000 and out of this—̂I do not 
know if I am quite  correctp—about
20,000 have been sent and there are 
about 10,000 left, who are still to be 
sent from India to Pakistan and there 
are about 15,000 to come from Pakis
tan to India.  This is a huge figure

{Recovery and Restora--
tion) Continuance Bill

10938

and I cannot understand how the hon. 
Minister said that within November 
we may be able to  complete  this 
work.

Sardar Swaran Singh;  If  I  may
clarify, what I said was, we will have 
the report of the fact-finding Com
mission.  We will give thought to it 
and after benefiting by the observa
tions that the hon. Members of this 
House may have to  make, we may 
have some alternative proposal as to 
whether we should continue it in this 
form or in some modified form.  This 
is what I s£ud.

Shrimati Snshama Sen: I am thank
ful to the Minister for having clari
fied this point.  But most people say 
that within these  eight  years, the 
abducted women are settled down or 
have adjusted to their conditions and 
are more or less happy and so why 
disturb them and bring them back to 
places where they may not be accept
able in their former homes or society. 
But this is not a fact.  We know that 
both from Pakistan and  from India 
these unfortunate women are long
ing to get to their respective homes. 
There may be a few instances where 
they  would  not  like  to  return, 
because—and this is most important— 
they have borne children. The ques
tion of children is a very intricate and 
very delicate question and it has to 
be gone into thoroughly and proper 
steps taken so that these children are 
properly cared for, whether they are 
left in Pakistan or brought to India. 
There may be a few instances where 
they would not like to return, as I 
said, and they shall not be forced to 
return. The wishes of the women are 
predominant and if they are given the 
option to choose, and  they wish to 
return to their own homes either to 
bring their children with them or, if 
they so desire, they can leave them 
to the care of the father, or if the 
father does not  care to  .keep the 
children, the children are to be sent 
to the State children’s homes.  Here, 
I would like to  stress a  word of 
warning, namely, that the States must 
establish proper children's homes.  I
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am not  satisfied with the  progress 
they are making.  The helpless, im- 
fortunate children  should be under 
the care and protection of good and 
properly-run homes.  I do not know 
of the condition in Pakistan, but cer
tainly in our own country, we have 
need for good children’s homes and 
I would appeal to the Government to 
see tnat this question relating to the 
children of the aoducted persons must 
not be a constant  source of worry 
and anxiety to the  already  over- 
suffermg women.

Regarding the women coming back 
to their homes, I do not  think the 
Hindu homes are so inhuman as not 
to welcome them back. The abducted 
women who are left as they are may 
be all right and for the time being, 
perhaps all is well, but one must un
derstand that there is a great differ
ence  between  these  imfortunate 
women and those who  are legally 
married couples.  The  abductor is 
fully aware that he is not responsible 
to any one for maltreatment of the 
abducted person.  So  any  kind of 
rough  handling of  the  abducted 
women has to be prevented.  It has 
often  been  the  case  that  these 
abducted women  get into disfavour 
of the abductor and then the abductor 
comes to sell the abducted  women. 
There have been cases where a girl 
has been sold not once  but several 
times. So this question has to be care
fully considered. One cannot imagine 
the dreadful condition of such victims. 
Take it that the abducted person is 
ill-treated by the abductor, but what 
happens when he dies?  She is left 
at the mercy of the villagers and no 
one can claim her and so this anoma
lous condition of women  cannot be 
allowed to remain.  At  least  some 
legal status should be given to them. 
When all these  marriage laws are 
being made here, some sort of legal 
status should be given to those who 
prefer  to remain  where they are, 
•either in Pakistan or in India. I think 
this is a most important point.

It is imperative that every woman 
who wishes to return  home is given 
a chance to rptun. I  believe those
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women who are unwilling to come to 
their own homes, their own country, 
are kept in a special camp and are 
given a chance to meet  their own 
relatives in order to make up their 
minds, and that if they are still im- 
willing, they are not brought home. 
I suppose this is the condition? This 
arrangement has been made after the 
decision of the tribunal.  The woman 
is not moved  acr̂   for  another 
fifteen days.  The Blinister asked on 
the last occasion  whether this time 
of fifteen days was enough or not? In 
my opinion, I do not  think that we 
should let these W9men  remain for 
fifteen days.  It is much too long.  I 
think a week should be sufllcient, be
cause, after all, the  whole case has 
been decided by the tribunal, and so, 
^y should they be left in these con
centration camps, as it were, for fif
teen days and be handled by all 'sorts 
of persons?  I think we should re
duce the period to one week. I think 
that should be enough.

Regarding the  tribimal, I do not 
deny for a moment the necessity of 
having some kind of machinery for 
the recovery of women. But the tri- 
bimal consists of  two  Superinten
dents of Police, one  from Pakistan 
and the other  from  India.  I can 
never believe that  such a tribunal
can do justice.  A  tribunal for this 
purpose has to be constituted of people 
who have experience of dealing with 
human and psychological cases, cases 
that need sjrmpathy.  The police are 
the last persons who can do it welL 
It is, therefore, absolutely necessary 
that we must bring in a few women 
who have experience of this kind of 
social work.  I believe there are wo
men.  We have just  heard Shrimati 
Sucheta  Kripalani  saying that the 
women are not given a free hand and 
so they cannot do their work in an 
efficient way.  There are many things 
that they have to go  through and it 
is very difficult for them to act or do 
the proper thing. I for one think that 
we should have many  more social 
workers attached to this tribunal and 
police superintendents  alone should 
not constitute the tribunal.  This is 
my considered opinion.



[Shrimati Siishaxna Sen]

While on principle no one can ob
ject to tliis Bill, we must  seriously 
consider <he removal of the Euiomalies 
to which I referred—̂the anomalies in 
the matter of separation of the child
ren.  As I have already said, I do not 
deny fop a moment the  necessity of 
having some kind of  machinery for 
the recovery of abducted women and 
children.  There is no doubt that the 
machinery has been = very slow and 
the whole thing has to be very care
fully reviewed, as a large number of 
cases still remain to be investigated 
and the report of  the  joint fact
finding commission which was consti
tuted under the Indo-Pakistan Agree
ment of May, 1954, for the purpose 
of assessing the extent of outstanding 
work in India and  Pakistan and to 
advise the two Governments of mea
sures to be  adopted for the speedy 
conclusion of recovery  work, is still 
awaited.  Therefore, there was no al
ternative but to the life of this Act.
But I would earnestly  request the 
Minister in charge to see that speedy 
recovery work is done  and not feel 
content with this belated measure.

With these  words, I  support the 
measure. ,

Shri U. M. Trivedi: I feel that this 
Act as it stands today should not be 
extended for a  day  more,  but it 
should terminate here and now. The 
hon. Minister in his opening address 
very honestly placed  certain figures 
before us.  It would have been much 
better if these figures had been sup
plied to us a little earlier. However, 
in what little time we  could get to 
study these figures, we have studied 
them; but it does  not .lead one to 
think that this Act should continue.
I do not know what happens to those 
who try to uphold the dignity of wo- 
mra when they want to apply their 
minds to this Abducted Persons (Re
covery and Restoration)  Act.  They 
forget  their  chivalry;  they  forget 
that a woman is also a  citizen of 
India.  The fundamental  rights are 
meant not only for men, but they are 
also meant for women  and children.
It has been said, that no woman was
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to be sent out after May 1954 against 
her wish.  But have we followed that 
principle of not .sending  out women 
out of our counrty?

Before proceeding further,  I will 
give an illustration of a  particular 
case to which the hon.  Minister re
ferred.  I feel hesitant in  speaking 
more about it, because the matter is 
sub judice before the Supreme Court 
and I was  responsible for  keeping 
that woman in India only by an order 
of the Supreme Court and not by the 
courtesy of the Government of India. 
The  unfortunate  position  that  we 
have to consider with  reference to 
these ladies is this.  Once a Muslim 
woman converts herself to Hinduism, 
she is what we  call  an  apostate. 
Apostasy itself dissolves the marriage 
tie. Once the marriage tie is dissolved, 
she has, by no provision of interna
tional law, the same domicile as that 
of the husband.  If she is a citizen of 
India, she remains a citizen of India 
and she has got a right to live where 
she is.  This Act offends against this 
fundamental principle that if a per
son has got the choice of  domicile, 
she cannot be forced out of our coun
try to go into another country where 
she does not want to go.

Instances can be given where a wo
man divorced her husband long long 
before the partition of our  country 
was dreamt of. Even in the year 1947 
when this unfortunate  incident took 
place in oxir coimtry, the woman had 
borne already some children to  the 
man to whom she was married.  She 
was a Hindu; and yet, when the par
tition took .place and when the divor
ced husband went away, out of spite, 
he made reports that he  had got his 
wife living at such and such a place 
in the company of  such  and such 
people and she might be brought. The 
recovery organisation here runs after 
such people, catches  h6ld of them, 
brings them before the Tribunal. The 
Tribunal gives a  summary decision 
and the woman with her four or five 
children is spirited away to Pakistan. 
There she has to spend a  good deal
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of money to get back to her mother
land.  Through  dishonest  methods 
and through the help of the dishonest 
police of Pakistan, she  comes back. 
What is her position under the inter
national law?  Is she still a citizen 
of India or is she a citizen of Pakis
tan?  This Act does not come to her 
rescue and the only position that ari
ses before the  Government is this, 
namely,  whether  any  Pakistan 
national, coming  with  a Pakistan 
passport who had been sent away by 
our recovery organisation can still re
main in India. Further complications 
arise. Therefore, we have to decide 
whether this  summary  procedure 
which is provided for under this Act 
should continue to remain in force. 
Very often the Tribunal goes on de
ciding things which are not within its 
purview. It goes to the extent of de
ciding that the divorce which had been 
obtained by the woman against her 
husband is a fake  one.  Those who 
are familiar with Muslim law know 
that the  difficulties of  women are 
very great.  It is the  man who says 
**Talak"* three times and the woman 
is divorced. The man remains in the 
other country and he  disowns his 
talak, putting this woman in a false 
position.  This tribunal which has ab
solutely no power to decide any civil 
right sits on this and  decides this 
matter.  It decides that the divorce 
did not take place and sends away the 
woman.  Sometimes it goes further. 
In one case, a woman got herself con
verted under the Arya  Samaj long 
before partition, and this  Tribunal 
sat over it and said “your conversion 
is not valid.” Who is this Tribunal to 
decide this?  What  authority  has 
been vested in this Tribunal to decide 
this question in a simimary mafmer? 
We have to look into it whether this 
Tribunal set up imder  this Act by 
this  recovery  organisation  should 
continue to do this  damage to the 
women of our country.  We have to 
take into consideration  the various 
aspects of the choice for a  woman 
provided for in our Constitution.  We 
do not obstruct anybody changing her 
religion. Is it because sRe is a woman 
that she is not allowed to change her 
religion?  If she  has  changed her

religion, why should this  recovery 
organisation which set up the Tribu
nal be allowed to go into the question 
whether such a change of religion is 
valid or not?  It cannot; but it does 
because certain people who had sit 
upon it did not look at it  from that 
angle.

I know and I acknowledge that the 
present hon.  Minister  for  Works 
Housing and Supply,  since he has 
come to be in charge of this work, 
has been very sympathetic, but that 
is not very helpful.  Members sitting 
on my left and Members  sitting on 
my right, as soon as this debate was 
opened, were surprised to see how it 
was that the Iton. Minister for Works, 
Housing and Supply was  entnisted 
with this work.

Shri Nand Lai Sharma:  For  the
supply of women.

Shri U. M. Trhredi:  I do not agree 
with that.

Shri Nand Lai Sharma: Supply of 
abducted women, I say.

Shri U. M. Trivedi: I have nothing 
to do with that point.  I am lawfully
sorry that such an unbecoming in
terruption should have taken place.

With great respect to the hon. Min
ister___

Mr. Depnty-Speaker:  Did the hon. 
Member say, supply of women?

Shri Nand Lai Sharma:  Supply of 
abducted women I said.

Mr. Depoty-Speaker:  I  am  very
sorry for the remark.  It  is  very 
wrong.  We are dealing with a seri
ous matter.  What is this himiour?

Shri Nand Lai Sharma:  If it is
taken in a bad sense, I beg to with
draw. I am very sorry. I never meant 
any sarcasm. •

Shri U.,M.  Trivedi:  The  point
which I was making was  this.  We 
have got a new problem which has 
arisen on account of the Partition of 
our country, and that is the rehabili
tation of the refugees.  This problem 
is also a part and parcel of rehabili
tation.  One cannot  imderstand why
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this should be hsinded  over to the 
External Affairs Ministry and be not 
left in the hands of the Kehabilitation 
Ministry, to which  Ministry people
will naturally look  for  finding out 
their relatives and  getting  relief. 
People do not Imow  that the hon. 
Minister for Works, Housing and Sup
ply could be in charge of a depart
ment which is ordinarily  put in the 
charge of the External Affairs Minis
try and which is not in the charge of 
the Rehabilitation Ministry.  If one 
has to look for a certain thing; one 
goes to a particular place where it 
could be likely to be found. There he 
finds that it is with another depart
ment.  When he gô to that place, 
he is told that he has to go to still 
another department that is the Works 
Housing and Supply Ministry.  Why 
is this rigmarole created wî regard 
to the administration of this particu
lar subject?  With great regard to the 
hon. Minister, it is not he as an indi
vidual  that  coimts.  It is the duty 
which counts, it is the Ministry which 
counts, which should handle this sub
ject.  I submit therefore that there is 
great force in what Shrimati Sucheta 
Kripalani demanded that the adminis
tration of this organisation must not 
be left in the hands of the External 
Affairs Ministry, it shoiHd be left de
finitely in the hands of the Rehabili
tation  Ministry,  where  generally 
people who are affected, who are re
fugees or relatives of refugees must 
naturally go, wher6 t;helr other pro
blems lie.  -

A point was made by the hon. Min
ister in his very able elucidation of 
this point that we allow a woman to 
have freedom to breathe and to think, 
and then, devoid of all other influen
ces, she of her own accord  may be 
left to decide  whether  or not she 
would go.  That is a very nice point. 
But, the illustration which I gave to 
the hon. Minister  shows—if he likes 
I can supply the papers to him—the 
character of the freedom that a wo
man could have got.  She  was sent 
away from here, kept for 15 days in a 
camp,  and then  spirited  away  to

Lahore. From Lahore, with all those 
surroundings and that atmosphere, all 
Muslims and not even a single Hindu, 
she managed  to come back  to this 
country, not willing to Live with the 
person with whom she was sent. What 
further proof  we  can  get of  a 
women’s  desire not to go  to  that 
couniry, not wanting to stick to that 
coimtry.  Still they  want  to  force 
a woman to go to that country.  It 
is such hard cases  which open our 
eyes to see that all is not right at the 
place which we call a tribimal, which 
decides in a free atmosphere. There 
is no free atmosphere there.  It is a 
concentration camp and in that con
centration camp women are forced to 
say what the person who supervises 
there wants them to say.  My humble 
submission is this.  I agree that there 
must be an  organisation.  We must 
not put a stop to the recovery work.
I also say that no abducted woman of 
any community should feel that she 
is still kept under pressure.  Let her 
go away, even if it be after 8 years. 
It should be our duty to find out such 
women and if they want to go, they 
must be allowed to go, tĥ must be 
made to go.  But, the  organisation 
must be of a separate  type. It must 
not be a recovery organisation. There 
must be a proper civil law. A proper 
enquiry must be  there.  The term 
abduction is so wildly  used in this 
connection that it does  harm to the 
word abduction itself.  All  concepts 
of abduction have  disappeared from 
this definition.  If there is an abduc
tion, if there is a proper  abduction 
coming within the  provisions of the 
Indian Penal Code, we  have got the 
Indian Penal Code to put into action. 
There is'no abduction at all. If there 
is, I say you proyide a machinery of 
that t3rpe so that women may be re
covered not only today, not only to
morrow, but at any time, and if she 
wants to go, let her be seiit.  But, let 
not houses be broken,  families be 
broken for the sake of satisfying the 
whim of certain people, for satisfying 
that they are doing  work only for 
the sake of doing.  Some people want 
to do work ̂ d if they have no work, 
they think it is enough to go up a 
baniboo and come down. That should.
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not be the idea behind providing them 
with work.  It is not enough that we 
think in terms of doing something of 
an international obligation which we 
have entered into  with  Pakistan. 
Leave aside that question.  When that 
question crops up, it is a matter for 
irritation, in this sense, that we know 
and history knows that if there was 
abduction of one woman in  India— 
one Muslim woman—as compared to 
that, there has been abduction of at 
least 100 women from the Hindus. So, 
in that  proportion  of  1 to 100 re
covery should have been there. It is 
not so.  It is not that we should put 
it up in that light. We should always 
try to discharge our obligation which 
we have undertaken, not in terms of 
what Pakistan does.  We should for
get what Pakistan is doing.  The mo
ment we feel that we should retaliate 
and we should not send any women, 
it does not do credit to us, to our in
tegrity and honesty.  We should try 
to do what we want to do and not 
make it in relation to what they are 
doing.  If we want to do it, let us do 
it in a proper legal manner. Let us 
not do it in the manner in which we 
are doing.  The Fact Finding Com
mission, whosover is doing that work, 
is working: God knows what.  As the 
hon. Minister put it, we must repose 
great confidence in  good* workers. 
That also is a relative term.  Who is 
a good worker?  He may be a very 
pleasant person to talk to the Minis
ter.  But, he may be against the very 
Idea of sending  away  women like 
this.  Therefore, the question is not 
about good worker.  I  think right 
worker must be the proper  word to 
be used for this. There  must be the 
right sort of worker for this purpose. 
At the same time, the  organisation 
must not be left in the hands of those 
persons With whom unfortunately it 
has been left.  They may have done 
work.  They say that so many were 
restored.  I do not know how many 
hearts must have' burnt, what pangs 
people suffered.  I remember the case 
of a woman who was brought by the 
police in an illegal manner, actually 
oDducted, when she  was  removed 
from Alwar.  And  notwithstanding 
the order of the Hî Court of Rajas-

thcin that she was not to'be removed, 
the police force from Delhi was taTrPw 
200 police surrounded the .small town 
of that man and took away that wo
man and her grand-children and spi
rited her away to the camp at Jul- 
lunder, and nobody knows  even up 
to now where she has gone. We won
der under whose order the police act
ed and this actual  abduction of the 
so-called abducted person took place. 
The abduction has been full and com
plete.  It could oniy be  possible on 
accoimt of this some  sort of hush 
hush policy which has been pursued 
under this Abducted  Persons Beco- 
very Act.  Therefore I say that this 
Act shall not remain on the statute- 
book of India.  It is a blemish on our 
capacity to  administer.  It  should 
stop.  We  cannot allow  this hush 
hush policy.

r

The hon. Minister said that we have 
got an  organisation, we  have got 
some method of appeal  What is that 
method oJf appeal?  Might be that we 
do appeal to her good sense. That is 
a different thing. But, is the adminis
trative machinery such  that we can 
go in a regular appeal?  Is an advo
cate provided for the lady?  Is the  ̂
advocate allowed to say  something, 
allowed  to  put  her  case,  al
lowed  to  lead  evidence,  or is 
anybody  else allowed to  lead evi
dence?  It is a summary trial and two 
officers sit, and it has been our per
sistent policy alwajrs to oblige Pakis
tan where we can oblige. And this ob
session is so much in our officers also 
that whenever they get an opportu
nity of obliging Pakistan in this way, 
they do.  The Pakistani official who 
sits there is always  obliged by our 
very blind officers.  The net result is 
that our  women are  always sent 
away, agreed or not agreed, across the 
border.  It is for this  reason that I 
say, and I do submit that you will 
agree with me, that in this important 
measure we should see  that not a 
single woman of India  against her 
will is sent across the border, and for 
putting a stop to this, the only metl̂ 
is to stop Ihis measure.  If you still 
feel we have to do justice, then do
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it in some other way by providing a 
proper machinery  so that  the real 
abducted person is brought, the whole 
evidence is heard, everything is there 
on record, and then send her away 
openly, so that everybody may know 
that you have done justice.

Shri B. C. Das  (Ganjam South): 
The present BiU reminds us of a very 
dark chapter in India’s history, when 
the worst bestial passions overwhel
med men and men forgot the best tra
ditions of civilisation.  This Act came 
into being to meet the situation aris
ing out of that  abnormal tragedy. 
This Act shows that in  spite of our 
tragic lapse, we do not for «ver for
get our traditions of civilisation and 
culture.  That is why  even in those 
difficult days when passions ran high 
we met the Pakistan  Government, 
came to an understanding with them 
and tried to execute certain measures 
for  recovery  of  abducted  women. 
This is a hiunanitarian measure and 
it is a measure intended for an ab
normal purpose, and it is a challenge 
to our self-respect, to our humanity, 
that we as human beings should also 
fxmction, not as Hindus alone, not as 
Indians alone, but as men.

It is an irony, it is a  cruel joke, 
that my friend Shri Trivedi invokes 
fundamental rights to prevent resto
ration of  those  abducted  women, 
those battered  souls,  those human 
beings, those personiOities who have 
been trampled under foot, who have 
been brutally treated by the brutes 
in those wild days of himian massacre, 
in that commimal frenzy.  So, it is no 
use invoking fimdamental rights.  It 
is better to invoke one’s best human 
passions.  Let us think that we are 
men, that we are also human beings 
when we approach  this  question. 
Therefore, if I have any objection to 
the present BiU or if I  give half
hearted support to this Bill, it is not 
because I am one with Shri Trivedi, 
because Shri Trivedi and we are poles 
apart.  He does not think a Muslim is 
also a man.  Perhaps he  does not 
think a pucca  Pakistani is a man. 
Theîfore, he thinks...

Shri U. M. Trivedi; I do not know 
from where he getŝ this  impression 
that I do not consider a Muslim to be 
a man.  He must have  read some
where.  He does not even  know to 
which party I belong.  I believe* that 
a Muslim is also a man, and the hon. 
Member is also a man.

Shri B. C. iJas: But the tenor of his 
speech indicates  that.  He was em
phasising that there are hundred ab
ductions in Pakistan to one in India. 
One should hang one’s head in shame 
even when there is one abduction in 
India. We do not care what happens in 
Pakistan.  They may go  down, but 
we as human beings must be careful 
that no abduction takes  place here. 
We should behave in a civilised fash
ion in this country.  Shri Trivedi as 
a human being ought also to under
stand this.

Mr. Deputy-Speaker:  Why should,
with respect to abducted women, hon. 
Members fight among themselves?

Shri B. C. Das:  Eight years have
elapsed since the holocaust, since the 
great tragedy, and the Act came into 
being in 1948. Many things have hap
pened since then. Circxmistances have 
changed, and those  victims * of  the 
commimal  frenzy,  those  abducted 
women who lived here in India or in 
Pakistan, in these eight  years must 
have developed  certain  other ties, 
because with the passage of time they 
have also become mothers, they have 
got children and other ties have also 
developed.  So, this Act should have 
been changed in the light of the ex
perience of these eight years. Unfor- 
timately, the Government every time 
comes only with a Bill to extend the 
period of the old Act. The whole Act 
is not placed before the House so that 
amendments could be suggested.  It 
is not proper.  It is very  unfair that 
the Act is not placed before the House 
for the House to go  through every 
clause and find  out  which clauses 
have become  obsolete  so that they 
could be changed.

Last year when this measure came 
before the House, there were serious



allegations against the administration 
of this Act.  Charges  were  made 
about  the  bureaucratic  approach, 
about coercion and doubts were ex
pressed about the work as yet to be 
done.  I am glad in 1954  May after 
that debate in this  House, after the 
Bill was passed, there was an agree
ment between  India and  Pakistan. 
There, certain decisions  have been 
taken.  But it is one  thing to have 
agreements on paper. Let us see how 
those agreements have  been imple
mented.  That has to be found out.

The Minister has admitted that the 
agreement took place in  1954 May, 
but the fact-finding commission came 
into being  perhaps  some time in 
March, 1955—̂ten or  eleven months 
after the agreement. Why? Why such 
a long delay?  You wanted a fact
finding commission to expedite mat
ters, but to form a fact-finding com
mission it took ten months.  It shows 
how sluggishly the mind of the Gov
ernment works, how apathetic Gov
ernment is.  Government  cares only 
for the form, not the  substance.  If 
the real spirit of the Government is 
to help the  imfortunate  victims of 
abduction, they could have been more 
energetic and more alert and the com
mission could have been immediately 
formed.  It would not have taken ten 
months to form that commission, but 
unfortunately it took ten months.

Then, to find out the real desire of 
those hesitant women it was decided 
that special homes  should be built, 
but India took more than a  year to 
build the special homes.  And so far 
Pakistan has not built special homes. 
Why did India take one year?  And 
I would also ask why  this Govern
ment kept quiet, or this  machinery 
kept quiet, for such a long time and 
did not flood the  Pakistan Govern
ment with  reminders to  expedite 
building of the special homes? Why 
this long delay?  I would  tell you 
this long delay is due to the machi
nery that has been set  up, the old 
mfintality that functions here.  I \m- 
derstand that a special  officer was 
appointed soon after the agreement— 
n pensioned ofRcer  drawing Rs. 700
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as pension and an extra  emolument 
of Rs. 1,000.  We find that soon after 
his appointment he goes on leave. He 
is appointed for a specific social and 
humanitarian work  which needs his 
immediate attention, but he goes on 
leave.  That is so very unfortunate. If 
our officers function in this sluggish 
and bureaucratic way, then you can
not  expect the  work to  proceed 
quickly and the results to  come so 
soon.

2 P.M.

And what were the other provisions 
in the agreement?  According to the 
agreement, the high-powered officers 
of both Pakistan and  India had to 
meet at least once in two months. But 
I leam that during this period of one 
year and more, these  officers have 
met only four times.  Why is it that 
even the minimum number of meet
ings prescribed has not been observ
ed?  Why have these officers not met 
oftener than they  did?  Especially 
when the agreement  was not being 
implemented,  one  should  have 
expected, more meetings and it was 
but proper, that these high-powered 
officers should have met oftener than 
six or seven  times, the  minimum 
prescribed in the agreement.  But 
unfortunately they met only for four 
times, far below the minimum pres
cribed.

Also, according to the  agi;̂ement, 
the members of the tribunal were ex
pected to meet the high-powered offi
cers and disctiss with them the diffi
culties that arose in their day to day 
dealings.  But I do not  know how 
many times the members of the tri
bunal met the high-powered officers. 
Perhaps they did not meet at all.

So, it happens that  decisions are 
taken only on paper, but things are 
functioning in the  same  old way. 
This  supplies  handle  to my hon. 
friends like Shri U. M. Trivedi, who 
are out to sabotage this humanitarian 
measure.

I am afraid that  when this Bill 
becomes an Act, it will not yield sub
stantial results, not  because the Bill 
itself is bad, but because Government
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has set up a machinery which is as 
bureaucratic, as wooden, as apathetic 
and as indifferent as any Government 
machinery.  This is a  humanitarian 
measure.  And the  work to be done 
under this Act is a humanitarian one. 
For that, special type of people are 
needed.  We want  officers and stall 
who can undertake the  work, that 
the Act envisages,  with great zeal. 
And who could be the special type of 
worker?  Whom do we w t̂ for this 
special type of work? We'want peo
ple with crusading zeal,  people with 
a social outlook, people  full of the 
jnilk of human kindness, and people 
with  vision  and  sympathy.  They 
alone ca n  tackle this problem, and not 
inose who are officers and who only 
think in legalistic terms or function 
in a bureaucratic way.  These officers 
wait for months and months to get 
a reply from Pakistan.  They cannot 
write to Pakistan and meet tiie offi
cer concerned and get the work done 
by him; they stand on ceremony, and 
they want to  adopt  red-tapism m 
order lo get things done. Such people 
cannot be entrusted with the extra
ordinary type of work that a measure 
of this nature requires. We want this 
Government to wake up.  We do not 
b'lame Pakistan.  Pakistan  has not 
got a better form of Government than 
we.  Their Government is more re
actionary than oiu-s. So, do not blame 
Pakistan.  If you can move enCTgeti- 
cally, if you can be mbre alert, if you 
are more social-minded, and if you 
put into practice what you say, then 
I am sure Pakistan  would also be 
moved. You set an example first, and 
your example will be  followed by 
Pakistan.  On the other hand,  what 
is the position?  You set up a fact
finding commission  only  after ten 
months, and you set up a home only 
after a year has passed.  That shows 
how sluggish, nay,  snail-like your 

progress is. •

Sardar Swaran Singh:  For the in
formation of the  hon.  Member, I
. might say that both the Governments 
nad to agree before either the home 
or the fact-finding commission could

start fimctioning.  I am  prepared to 
my part of the  blame.  But it 

was something in which two Govern
ments were concerned really.

Shri B. C. Das;  My  contention  is 
that the other  party  may be very 
sluggish and indifferent, but it is our, 
bounden duty to force the  hands  of 
the other party.  For that, we require 
extra energy,  more  alertness,  and 
more social-mindedness, qualities that 
are needed to discharge these respon
sibilities.  We should not be so slug
gish as to take ten months for setting 
up a fact-finding  commission.  Why 
could our high-powered  officers not 
meet oftener than four times?  Why 
did not the External Affairs Ministry 
put pressure on their coimterparts in 
Pakistans to get things expedited?  I 
feel that they should have done that. 
But they have not done it.  That is 
the unfortunate thing.

I have no  objection to the exten
sion of the life of this Act. But what 
I object to is that the Government are 
so sluggish.  They  should  become 
more alert, more social-minded, and 
more responsive to the criticisms of 
the House.

When we discussed this matter last 
yesir, it was  suggested  that  ladies 
should be associated with the tribu
nal, and that the tribunal should not 
consist of police officers only. A crime- 
searching police officer may be good 
at tracing culprits, but he is not fit 
for understanding human psychology, 
and for satisfying those himian needs 
which those battered personalities so 
badly require.  If police officers pre
side over tribunals, what happens is 
that they view things from the nar
row point of view of a  policeman. 
They would be ever suspicious, and 
they would  always hold a  person 
guilty and try to convict the person 
who cOihes before them.  That is to 
say, if the woman is desirous of re
maining in India or in Pakistan, the 
judgment would be otherwise.  More 
often, a police officer would give a 
wrong verdict, and he woul-J not try
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to understand  human  psychology. 
Why cire Government so reluctant to 
associate laoies, who worked so ma£- 
nificiently in those hard  days, with 
this tribimal?  We have got many 
ladies with a social outlook, who are 
selfless...

Sardar Swaran  Slnirli:  I  might
inform the hon. Member that a  lady 
social worker is  already associated
with the tribunal; and she is function
ing.

Shri B. C. Das: I am thankful to
the hon. Minister for this information. 
But the lady associate  is an adviser 
only.  She is not a  member of  the 
tribunal.  I  do  not know what her 
functions are.  Why  should she  not 
be a  full-fledged member of the tri
bunal?  Why should  you  make  a 
police officer a  member of the tribu
nal?  Instead of  police -officers, we 
could have ladies.  The  policeman’s 
function is  only to  trace culprits. 
Let Government develop social  out
look in  regard to  this matter,  and 
associate  more of  social workers. 
Also, let  them appoint officers  who 
can function energetically  and  with 
social-mindedness and missionary zeaL

With these words, 
Bill.

I  support the
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~ ̂  5)ŜJ
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^   U'̂ I5 45 .  ̂  -̂5, ĵ l   ̂  ̂ S-A-)̂
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^ L)*̂

J)̂ o*t’  J   Îti
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[English translation of the above 
speech]

Tĥ  Îaxshinaw  Singh  Charak
(Jammu and Kashmir): I have taken 
the floor to support this Bill on which 
I want to make a few comments.

It is the eighth year of India’s free
dom.  The hon. Members of the House 
know that  about eight  million dis
placed persons from Pakistan  have 
sought refuge in India.  Among these 
eight million, there might be a  few 
fortunates who have not lost a relative 
or whose wives or daughters have not 
been abducted in  Pakistan and  are 
still there.  During these eight years 
no public body nor the  Grovemment 
have taken the  trouble to estimate 
the number of abducted women  still 
in Pakistan.  There  is a  Recovery 
Section set up by the  Government 
which, while  it  is charged with the 
responsibility of  recovery  and  re
patriation of  abducted  women  in 
India, has also the responsibility  of 
estimating, if not accurately, at least 
to a near figure, the number of Indian 
abducted  women  still in  Pakistan.
I  may tell this House that girls ab
ducted from the Districts of  Mirpur 
and Muzaffarabad  in  Jammu  and 
|Cashmir State, have been taken to . 
places other than Pakistan also.  But 
nobody has worried about them and 
no efforts have been made to recover 
and repatriate them.
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Wliile we are proud that India  is 
strongly determined on the  basis  of 
humanitarian  principles to  recover 
and repatriate all the abducted women 
;still in India, we should also remember 
that it is derogatory to the self-respect 
of free India if its daughters are kept 
like prisoners in Pakistan, without our 
doing  something  about  it.  It is 
strange that  we should  talk  about 
humanitarian principles and also act 
upon them without asking for recip- 
Tocal  treatment.  We  are  passing 
through very bad times, to wit the 
Kaliyug.  It is all rî t to think as 
our ancestors used to in thi Golden 
Age, i.e. the Satyuĝ  but  when  a 
country or a Government enters the 
spljiere of practical politics, it  will 
have to take note of practical consi
derations.  We shall have to realize 
the feelings of  the families  whose 
womenfolk are still in  Pakistan.  I 
was very much grieved to  hear an 
hon. lady member from U. P. say that 
she did not want that these unfortu
nate women should come  to India 
after November, because there was 
no place for  them  in  the  Hindu 
Society as they were considered to 
have fallen.  If there is any short
coming in . our Hindu Society, is  it 
not the moral duty of all the Mem
bers of this House—both men  and 
women—to try to overcome this short
coming?  If these women  are  not 
accepted  by  their  families,  it  is 
the duty of the Government to es
tablish Homes for  the care of such 
women and  children.  But  to say 
that these poor women should con
tinue to remain in Pakistan  simply 
because there are some weaknesses 
in our society, is not a  proof of our 
gallantry or manliness. Such a thing 
coming from a lady has grieved me 
very much.  Perhaps she said  this 
because she never came in  contact 
with a refugee or  because  she  is 
too far from the border.  She can
not realize the resentment of a per
son who is reminded of the fact that 
his sister or daughter is still in Pakis
tan, and who is not accorded any help 
by the Government  in  this matter 
when he has come to this coimtry as 
,a displaced person.  I will go so far

as to say that this law should remain 
in force till there is eVen one single 
woman left in Pakistan against her 
wishes.  It  is  another  matter  if 
some woman does not like to come 
back*.

Then, there is another aspect which 
needs  consideration.  Whereas  we 
have recovered and sent to Pakistan 
more than 20,000 abducted  women 
we have received only 9,800 from that 
country.  I wish to point out that our 
Ministry has been very slack in this 
rê ct.  Unfortunately we  do  not 
hapve complete facts and figures  of 
such women.  I kaow fully well that 
the records of our Ministry were not 
complete and s6 our officers went to 
Lahore and collected facts and figures . 
of the women who have to be repatri
ated by us.  P̂ stan has started a 
propaganda campaign in  this  con
nection.  Foreign  magazines  would 
tell us that wherever there are Pakis
tan representatives they have  been 
saying that whereas Pakistan has re
patriated only eight  thousand  ab
ducted women India has sent back 
twenty thousand; and they have con
cluded thereby that  more  women 
were abducted in India than in Pakis
tan.  Sir Mohammed Zafarulla used 
to say in the Security  Council that 
more atrocities were  committed in 
India and that more abducted women 
were in India than in Pakistim.  So, 
this is the reply to our humanitarian 
programme.  How do  you covmter 
this propaganda?  You say that you 
would continue  this  humanitarian 
programme and would  set  matters 
right.  Sir, I wou’d respectfully urge 
through you, the House and the hon. 
Minister, that this is far from a prac
tical approach to life.  This might be 
possible in a land of dreams, but if 
We have to exist in the world we will 
have to be business-like and worldly.

I  want  to cite the example of 
Jammu and Kashmir where we sent 
back every woman  who wanted to 
go back to her relatives in Pakistan. 
As against this more than half of our 
abducted women are still in Pakistan 
and they have been sent beyond the. 
borders  of  Pakistan.  Under these 
circumstances, do extend the life of
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-ttiis Act not for one year  but  for 
ten years.  But  we  will have  to 
adopt some other method for achieve 
ing our ends.  If I  say  that we 
should repatriate  abducted  women 
from India in the same proportion 
in which we get our  women from 
Pakistan it might be taken as a sign 
of moral  weakness.  It does  look 
unseemly but in the practical world 
in which we find people who consi
der human beings  as  chat̂ls, we 
will have to adopt some method other 
than the one we are following at the 
present time.

The hon.  Minister has just  now 
said that while sending women after 
their recovrrj"  their wishes  about 
going to Pakistan are  ascertained.
I  wish that children should also be 
given an opportunity to say whether 
they want +o go to Pakistan.  If you 
study the p**ocedure of divorce courts 
in Europe, you will find that after a 
divorce is granted the children are 
given an opportimity to state whether 
ffeey want to live with their father 
or  mother.  So, when  the Govern
ment are considering this  question 
they should also consider this aspect 
of the problem and give an opportu
nity to "he children to  stay  with 
their fathers if they so like.  They 
should rot be  forcibly sent  along 
with their mothers.

I  wish to  point  out that the 
Government  should  formulate  a 
programiHe whereby the exact num
ber of  abducted  women  still  in 
Pakistan c£in be ascertained.  Many 
people and organisations are of the 
view that about 70 or 80 thousand 
abducted women are still in Pakistan 
whereas  only  8,900  have been sent 
back to India.  We, this House, clothe 
the Government with power  under 
this law but we also expect them to 
see that the Government officials do 
not harass the people in the admi
nistration of this law.  The harshness 
accompanying the  administration of 
this  law  should  be  done away 
with.  During  the  inter-session 
period  I  had  an  opportunity 
to go to Jammu where certain Muslims
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complained to me that  in  .certain 
cases of women who  had  gone  to 
other families  during  the  distur
bances of 1947, it was claimed that 
they had been divorced and the re
covery officials of the  Government 
have, instead of taking such cases to 
the courts, themselves  decided  the 
question  of  whether ' they  were 
actually divorced or not.  They have 
forcibly removed women  from  one 
home to  another.  So.  when the 
Government  come to  the  House 
asking for full power their officers 
should  see  that  the  subordinate 
officials who are on  the spot should 
not harass the people.  If they con
tinue as they have been  doing until 
now our difficulties will go on increas
ing and the people will not get a mo
ment’s peace.

While declaring myself in  favour 
of this Bill  I  would request the 
House to give it their full support. 
Our legal expert, Shri Trivedi, has 
stated that under the law a  woman 
is fully competent to exercise her 
choice in the matter of going.  She 
may not go if she does not want to. 
The hon. Minister has himself stated 
that women are  not  sent  against 
their wishes and that is the reason 
why about half of the two thousand 
women are still here.  Only a woman 
who has been given full freedom can 
take a decision of this  nature.  We 
should not lose our way in the legal 
maze and should not  try  to keep 
women in India.  It is  the  moral 
duty of every citizen of India to co
operate with  the  Government  in 
this respect and to recover and hand 
over to  Government every Muslim 
women who is being kept against her 
wishes.
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W  wi?  ̂  f \  ^

 ̂ H  h Wi  ̂ if
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^  f - ^ ^

 ̂)̂TiT   ̂ ̂    ̂ ̂ ^

fcRRT >̂T*T 'Wll  ̂ >dtl-

m  ̂  ̂ I  3rl̂  TO

f  ̂  M>N4[

T5Tr̂  I  ̂  ̂ ^

 ̂2FT̂ an̂   ̂ 1̂

?5n3  ̂  ̂??n3   ̂ ^

^ ariVir ̂   ̂ ̂  ̂  f I

 ̂  ̂ ̂ ̂  «»>l'îH  fraiT ̂  3fT̂ ^

H q'-̂?T ITT̂ fhn # ^

fferr TJT?nTT # I   ̂ Ftoi  ^

*ll̂*<   ̂  ̂ T<«v4/I

f I

Ô ̂ 0  (I  ̂: 15?̂  Ŵ

5T̂T̂  ̂?

5̂Kj!r ̂ihrft :   ̂ ’=n?i;*r

 ̂ # I   ̂̂  wrsrTT  ̂ ^

gifhPT f 1 w^  ^

^  5T̂  ̂’ECTFf̂ 3TPIT  ^

• ?rf  ̂  ̂  ̂  ̂H

5f 1̂  «iT?  5T̂ ̂  ̂ I

?tVHF)T ̂ Aegprn  P̂IT f \   ̂̂

 ̂ ̂  ̂rrar ̂  ?f W? ?r ̂  <n 

»̂?r  ̂ ?  3rf̂ iiiFhfT̂ ^

f I  arrar  ̂ to ^  ̂^

#  ?0B ?n ’̂PT M;t̂

3TT? ̂  \   ̂̂    ̂ŵ   TO^

 ̂I airai  r̂T

 ̂ 7T3T  âiT 1̂ I îfsrsT

^ n̂r«Rft  it  1̂  ̂ ?nr ĥpi

 ̂ ?ST7T # 1  ̂t,  5̂ ̂  ̂

f ^ 3PT? ^ 43t ?T’5rr  r̂rhn

 ̂TWjf ^  ̂  ^

5mrr f   ̂ n̂?rf ̂

 ̂  ̂ad*? ami v3i«?)l  5ir'4̂u ̂
î̂iWhr  «v d IT  I  ^
ariVw  ̂  ̂ T?iT TO I  3R7

stV̂rt ̂  TOraif ̂  ^
o. il'a/lîH  ̂ '?T̂  ̂ l/n<N

(  ?ir<?H   ̂  ̂HH'̂  ̂̂<4i<

mr̂rfVsr ̂  i frricnj ̂  ariVtrf ̂
\3 *io>7  ?33?rR> WIT tn T̂ T̂T̂ I

 ̂  ̂TO =JT̂ ITR̂IT

^  I

arft wra" ?iff f I ^
 ̂ t   ̂^   sriW  ̂»w

d  fvPTT  ̂I   ̂ >di*l  ĉi«41 

 ̂<W<̂)Tii I  ̂ ¥HTW  ^

T̂?5T (jrf   ̂ V'siiqi *5̂-
■fV̂ *\̂n <̂i*ii m Vinf ̂  ̂ FT cT̂ 

 ̂  ̂aff*? viM<̂l  *TR frPTT  I

i/4i( 5 «?rnj  'Jiidi  ̂ ninf

 ̂\3TT ̂TFT ̂ 1
anT  ̂  ̂I  T*TRT

%n hfi ŵ ww ?T<i ̂    ̂ «fî hm^

ŵ   t I ̂  anr*̂
aifV̂f  ̂  ̂oi t̂?tt   ̂ aif?

'̂ <hi W  ̂r̂*TH> 'Ultii ̂  I 3FT? ajT̂

iŴ aifnr  ̂  ̂f̂renv
r̂ra*  ̂ r*T Ŵ

WT?   ̂   ̂  T̂r ^

ĉPTT̂I fir«if
»n̂ *TT̂  ar*T? ?̂Rfi ̂  t4
fcnrr ̂  ̂?WI an

I  FW *̂i’f>)

'9Tf|T?,   ̂51T  ^

ffwr   ̂   W fV *rm I

 ̂51  ĤTT 1̂  *̂3̂  t̂tRt  t̂Nr

frŴ ̂ rft  arf?  ariW
 ̂  ̂TVI? ’HTT I  f̂TW
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M roi w r

wwetmr   ̂ ^

arfrw ̂ ^

jf A ̂  ^  ̂  tnlê

 ̂f I   ̂ ^

 ̂  ̂  ̂ '̂idl

 ̂ 3ff?  VO »pTT ?T̂  T«t̂i

 ̂I  T«tlT̂  ^ 9liV̂  ̂ s3̂

 ̂  ̂  ̂  «r>Ti

Wê  ̂-n̂

 ̂ ̂   # 3̂ir̂ ^

ĤRTT f I  ̂  erhrr ^

7̂   f  ̂  ̂?‘<?graf*ft

f   ̂ ^ MlV<ll

fw  ̂ Jrar?   ̂ 3ff? if̂iT

*<lcî*l ikiT  ̂ ^ 7T5TW ^

 ̂r̂   #,  r̂nf̂   ̂  ̂^

3T̂  f I ^ wTTfT  ̂imî

snŝ    ̂̂   W   if ;f

 ̂ ĤRTT # ^

5̂̂ J|d̂ T̂IT   ̂I IT̂

HW*fNj  ̂3nfr̂  ?rr  ̂ ?5r?»>

?< <fl I  ̂ ^

 ̂ 3(T5r ̂ mrf

tTRT 'Tfî  ^

T̂cft  ?PT  ? \  ̂ ^

 ̂ ^̂ 1/  V<̂  ̂  ̂*i,̂'+>4   ̂sron'

mvr  ̂ ^    ̂ =T̂

I   ̂ V'Wl  ^  '̂d *f

?<̂ ̂r ̂  5̂ tîiw   ̂\j 61̂1 ?

'fTT 3TI3  Îd M5 ̂ ̂  ̂ RRT  ^

P̂ W^ ̂   I  ̂  t  ̂^

r̂!r̂  «TT ^

*̂1  ̂  ̂I  3nf5̂4/i ?TT   ̂4i/

if* if  3fn̂ WcRT̂ ^ ̂   3̂H

T}% SfT̂   ̂ ^

»o «fi ̂ y «!̂ Hr  ̂3rf? HW  if  ^

1/4̂  f? «f. 3̂̂  ^ ̂  ?TT̂ 3Tft ̂ TT

 ̂  ̂̂   sif? ̂ *4 5lf

T? ̂    ̂  ^

hn 0?;̂-̂ ̂  f

'3i(̂'j| I   ̂3ifW  »ft  ̂  3rft

 ̂ f,  i 3n  ̂̂ ^

^  1   ̂ irm ̂    ̂̂iHr

^  ^  q?  ̂ TO

 ̂iNr   ̂  ̂  ^

?*1> HT̂   ̂*4<t>)  ?lf

qr̂ W   ̂arî ̂  m

(̂<)<ii  'd'îl  qi?Mti  M̂Tfl

3TFT I   ̂ ̂    ̂̂  anfiMA

?TT   ̂ ?ni # ̂ RTciT f 1  aniV*ft 

w  ̂  ̂ 3iî r*?’ 'atĤ

 ̂  ̂ tfT̂ 't)[  I ̂ 3̂7̂  ^

Ŵ ^   q̂ wfi Ĵ3rft

#  I  *fh!̂  WŴ  4 ̂ m  ^

 ̂ f  3if? mŵ  ^

 ̂  Î tTW  ̂  f 3lf? ^

mŵ-  ^   Trnft  ̂f H  ^

3if? ̂  srf? ̂   fînvTrfi in  ̂arfr

 ̂•̂I'q/?  I  ̂  ̂̂

3nf3^?TT^ f̂ I  ctf̂ hFTfTrmr 

jf  r̂a’ W.m fê  3fi*? ^

 ̂  3TT̂,  ĉf/  jf srfV mfVÊFT

 ̂ Îcim  ?'̂*:

 ̂*i  3Trf5̂̂ V̂i 9IT   ̂̂»ii   ̂H

 ̂ »5>̂  3?T5f>̂ ̂I

c ̂  3nf§̂  5fr   ̂ \jî) 

^    ̂ tf  arf? jf ̂  ̂

 ̂  ̂3Rn  ?T̂  >̂T̂ ??T|5̂

3if?  3nf5̂    ̂ <̂>r

wr f̂arr ihrr  ?rf  virfW  aiT

TO  r̂<w<  ̂ W? arf? tV  ̂fW "i

 ̂ ̂ =̂R7T  ̂  ĥrr,  5Tff̂ wf

 ̂  ^  jf KT̂ ^   5nrfi$qf

rfrr  ̂  ̂ tTRT  m̂f̂.  arfV  ‘
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iT̂ ^ ̂

3tÎ  ^

 ̂^ ^ ^
tiH*} ̂   '41̂ I

?ft  ̂ aipfsn̂ ĥFT  ̂ ^

3if?  ̂ ^   ̂  f̂tw

fr̂

<115̂, t, ̂  ^
T »f ? ^

 ̂T5ET 3n̂f==nĉ  ̂  ̂  ̂ 1̂

??nj ̂  9T̂ #, ^

 ̂̂  2R?T urar f  ̂ ^  ̂nrrar 

r̂fw   ̂ ?TfS  ̂ 3IN)  ^

17̂ ̂  ̂   ^

 ̂5F3̂* 4 ^

«î t  ^ ̂   t ^
rsn? ?r?f̂  ̂    ̂^

q̂ Ĥl  ̂   TO   ̂I  fH

 ̂ aira- ̂   ajft

îPT  ̂    ̂̂   ̂•i,<t̂<-*M

5Tf̂  ŝir?T   ̂ ^  

^  I  n̂TTar   ̂  ̂ ̂  ^

 ̂ n̂r ̂  «?n̂ ?N̂ >̂tri

TO ̂  *1̂ 5̂7̂

 ̂ qtf̂ ŜRTFt ̂  ?5RRT FTar̂ 5̂ HT̂

iNn l|T   ̂ f’ISW  ̂̂

^ hRTÊ ̂   ̂ ^ WWi ^
?Nft rf ̂  3ift  ̂   ̂ t

 ̂ipii W f anm ̂  3ff? 

^ «n ŵ  ̂  ̂  3nq̂ ^ 

T  # ̂ m A nftw f,

1̂  ̂3nW

t,  ̂Ŵ  ̂^ '3̂T̂  ^

 ̂̂  2R sp=f   ̂ ̂

^  ^ ̂  ̂  ̂ 3n̂ r*n̂ f
hp ^  3nr*̂  wŵ,  ^

?Tf̂  ̂  ̂  ̂ ̂  f ^
^    ̂ iTĤ 5̂?̂ f,  HRT ^

3T«; ?iT̂ am^

^  5̂t?tt  I   ̂h«rî

»f̂ 1̂  ̂ ̂   ̂̂   ^
1  anr  3PT=t ̂  ̂  ̂  «sT f̂ 

 ̂ t̂W  ̂  ŵ  ̂anrf   ̂

r̂dW  ̂hiW4 I  iT̂ 4ft  ̂ ̂ 

ir̂ ^   ̂ ^
T?̂   ̂ anr̂  ̂ t̂ ftt  >s til  ̂

 ̂ ̂ TTHT  #,   ̂W^ ̂  ̂

T̂TT ̂ 3rf? ̂ *ll/ ffliiqH  ̂?5T̂ *fr ̂?TT 

f 3?f? afnf 3n̂   ̂   ̂   ̂fcH?  >1̂

 ̂  ̂?T̂

^ «TR̂    ̂  5̂?*7n fsp

'3(T̂ ST̂fi  tlciH ̂TB  ^ 9*ii/

l̂>HI ariVrT   ̂ 4<i  ©lIA

5̂T̂  «IT,   ̂̂  ̂ rar ̂   T5T

 ̂  ̂armr w i

3RTRT  ̂  ̂  ̂3TRT ^

3iw? «rf̂    ̂ T̂cTT  ̂ 3W fir 

«nr ̂   ̂ aw  ?if  fir^

e, ̂   5Tf̂ arft anr fir  ̂̂rvrrg-

5T̂  ̂ ^ ̂

ihrr # I  TFTET  TO  ^

fir   ̂ aif?  ̂arfr

 ̂?if ainVîer   ̂  ̂^

^ fTT   ̂ aif?   ̂ 5iW  ̂ 

 ̂fir îfTT  ̂ ?, >3*i«̂1

i?f̂  ̂ ^ anr̂ 5̂»ŵ  ̂ ^

i% iW wM 4 ̂5w t?Ŵ

?rri wf ̂  ^
iiT  arf?  m?wfw  •'itiîi

 ̂  ̂I

(T7̂  ̂  ari*?

 ̂ 4̂ ĝr<TT̂ arfV̂  ̂  ̂  ̂  ̂   ̂

 ̂  r̂rfHnr ̂fff  ^
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3rh irf   ̂   ̂ 3rnr ip=r5mH

riift f, ^

t   ̂ ^  srr̂nrf ̂  iftfmr

 ̂^ f 3rft
 ̂ ^ Tffrf ^   ̂ 3ff?  >41̂1

 ̂ \3  îr ^ <11

3T?*?  m  71̂ R" ?q<(l  I

 ̂̂    ̂fsp  ^  ^ ̂

irr̂  ̂  ̂ 5?̂ r’TT̂ f̂ r̂nci ? ̂  

ai-iJ'alj'l -HlCt̂ ̂  ̂I  ?5It3

 ̂<Rl̂r?  f*?r̂  ̂oi*J«-€ *̂n:

 ̂ #̂fr  ̂ 3Th iir   ̂#f

 ̂̂ [̂13 w\̂  Vi 9> tlld  ̂ ?5Tt?

pm   ̂  ̂ 3lf? q?

 ̂  fTT   ̂  ̂ I

t,   ̂^ f¥ ?I71 ^
^̂1/  HT*r̂ r̂ar ̂   ̂  ̂tiqiH 

6̂\A\ T̂RIT f  V<«?vq/1 iĤ

5T1T ^   ̂^  ^

an̂  ĉinf ŵ  ̂ijsr

*̂f <?   ̂  ̂  ̂ *w ̂ HTcf  ^

3TT̂  ̂  ̂ r̂rf  if qi?v|̂

»hî ̂ I ^ ̂  ^ ̂ ?i;̂
|kft, ̂  apRrtor ihft ̂   ̂ ̂  ̂  ’ti

ĝ"5TEIT flTrar if  3pr  v̂PT ̂  

3IFT  f̂T̂ r?3T   ̂«?F̂ ̂  ?«; Ml ÎT̂, 

*JT T̂  P̂PT  ̂•<4d̂ 3f̂ tt ^  ̂ Tp!̂

 ̂ ̂^  ̂ ̂  ̂ m FrWf  ̂ ^

5IT  f I tW  if gt  w ^ 

 ̂̂rriT  TO TOtfT 

jfTU  ̂ ?r̂ iT̂ ift  $Tf̂ ^

 ̂ mlWH if <̂€̂ g

if I  sriV̂   ̂  «nfhr arft  rrf f

^  “N ŵ  if f.  ̂  ̂^  

if ̂  ̂  ?̂i '

^  fRT if \JMTvsî *1̂1̂,̂ fir 

 ̂^ *rr̂4,uf  qra; ̂pit # fm
 ̂  ̂  5THRT ^  ift 3nrf

'iTd  ̂ar5RT fhrr  «̂iti ̂prfv

r»ix®*q «t>̂ll  ̂ n̂End" 1̂

irfW iT  ̂  ̂  ̂te T5T tf?reV5

3ifr?if ̂ ^ if hrm fcfi ^
- ;?f

t  aift f5Fff4 h)  ̂ w 
 ̂3«3Rr ^ ?5FT̂ 5T̂ itIW f, 

Ŵ îtl  5TT ît

fip̂ yra* fir )̂T*r ̂pi"  iT̂,  3nr

 ̂  ̂ >̂nT  ̂ îht  3ift

 ̂l/«<€ -rctf ̂ mw  ?TTtT  T̂̂f,

r̂rîTT? 3TT  q? T1 ̂  ̂ nfrr?.
 ̂^  fW ?$n3 ̂  TrfW  ̂^

 ̂ f I  r̂rf̂ ip ?rt 3n=n̂

 ̂ srrir  r̂ tĥ   ^

 ̂ îhic/’jih 1̂  ̂

^ 3(ft fflR HT?̂ ep)’ 5̂1̂ )̂Tir

 ̂  ̂   q? IJTOT if. itI%t ^

 ̂3F?r   ̂  r  ̂ ?5>?n-  ̂ ?frt̂ 

 ̂ 1̂?̂ if ?n fVWi ̂  ̂  

q;?r ̂  r̂iV? 5f   ̂ arra*

^  ̂ ^ 2R T̂ f", w%
^   7/iin'ft 3if̂  ̂fa»yjD

?W ?î f 3rî ̂  ŵ ̂  APT 

?5Ri  JpiTI  sfer if̂ ift

 ̂ if ̂  7jf̂ if
51̂  Pm̂  7RT ?rf

qRT̂irnrif̂ «T^?i^

 ̂  ̂ 3nr5f ̂ 5̂

 ̂?5n?  ̂  ̂ ift

^ ???SfnT ̂  ^
^  srf?  Ttfhrr ̂  ̂3Tt

TO ?Tf̂  3TRiTf?3?T ̂   I  grnff 

3Tq̂ 1̂   ̂?Tff  ^

fsnnw ?rf 3TT  ̂ 

arf? 3nr=ft ̂

 ̂  ̂ 3rf? if̂ ?Tin̂  ̂ T̂jpff
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^  ̂    ̂ Umi  ^

3tI*? flT xfri"  ̂ T?  ̂ 3RT?

<r|iTT  I  «r̂7ir  r̂?r  ^

f  wAvt arf̂gf̂

fJ I

 ̂ ^  fcTT?

WVĤ t,   ̂  ̂^

T^   ̂ >3"?*̂  ̂̂

jnrsft  ̂3̂  5̂TT ^

 ̂  ̂̂ TrTRT  1̂   ̂̂  T̂pTRT

fir “̂hr* ̂  <Arcir  ^

T̂VTTT  >3in̂ VEsf ^ 3PS8ft

^   ̂ 3rf?  ftP̂t

<̂grf   ̂JTT  ̂̂  95̂ •

HIV  ̂ n̂«r ^  apfgTfe ̂

ŜTcft  I

n̂rf:

ITRT ̂  ^  I I

HH  ̂ anrr̂ sof̂ ^

^ Tirfcg-  arî qTT̂  2̂  ^  ^

ijTjf   ̂I  ir̂  ̂  ̂ îs*ii, n̂r?r

sff*? f Trŝhr  ancf̂

I r̂fr̂r  ̂ r̂

5TT w   ̂3T£̂  ?T7̂ ^

îTTcfk   ̂  ̂ f  ?**

qr̂ft  ̂  ̂  ̂   ̂ I

 ̂    ̂HTfdk FPffyr  ^

 ̂ eqPT  5̂  ̂ aift  3nr ?W 

3PT̂  l̂rTW ^   5̂n?T

'̂hn  7IW ̂   T̂R̂  ?PT ̂  T̂'

^  ̂ Êfhrr 4 *mr «tt  ̂^

w?n  «iT ̂ p ^  ^

^ f I

 ̂  ̂Tî  >d̂ V̂»i 5#

?r̂ ?Tr ̂  3rr̂ ̂  jf

iniT?   ̂3R̂rrgi?, r̂t̂ r,  ^̂?rap  ^

erfirgp ^  JR)T? T̂fT  ̂ ^

1  ̂ ̂  3fpt   ̂   f  I

T̂F̂   ̂ r*T  ̂  ̂ ?TR- ^

jf 3n̂  ̂ ^

TSl ̂    ̂   ̂ w ^

Vr5̂ W IT̂ ̂  ^

?T̂  d*9>i  '̂c ̂  ̂ d ̂ ^̂1

 ̂m ^  ^

I

arnr  ̂ r̂fn̂ îr frr P̂t}̂n» ^ fgfv.

r̂̂pf  ̂ ^  7̂  ̂ 2̂RT  ̂«iTW-

d̂*l'l   ̂ vd*1  ̂'d<M*0 |p5T

WTwn   ̂^  n̂nr  ̂ ?r»r tit #,

 ̂ =T̂ «re TIT #  ^

T̂  ̂  ̂   ̂jjrg’ ^

 ̂ iT̂PT?  ̂ r̂nr̂  *4̂-011  1

’̂ttxjt   ̂ anir  ̂ 4
*5»̂  ̂  T̂TRn  ̂ I  ̂  w^ *<H>fl̂

mÛ  ̂  ̂ ^ m̂,  f̂̂   r^

#Tf̂ ^^ '̂̂ ĝ^7l5ITf, 3rf? 

 ̂gr̂   ̂cmw qi?̂i>t  *f ? I

Sardar Swaran Singh: I did not say
that, even with regard to cases which 
have been  investigated all the  re
coveries have not taken place.

Shri Nand Lai Sharma: i am talk
ing of the cases which are yet to be 
investigated,

Shri N. C. Chatterjee:  May I have
an idea as to how many persons are 
ccHicemed in this?
Sardar Swaran Singh; That can bt 

anybody’s guess.  But it can be given 
only after  the report of  the  Fâ;t 
Finditig Committee is out.

"Tf̂ viRT ĵTflff: ̂  ŷ nns ŝr̂ir  ̂

fTT T̂KT ^
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3Tir 4      a
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The rate o inlux which was 
below 10.000 persons  per month
during last year has increased to 

oer-  20.000  per  month  since 

January 1955.  The  oernment 

o India  hae iewed with great 

concern  this  eer-increa.sing 

migration  rom east akistan.

 t I
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 I  n srm r
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anr Nl   5

3ITT  w s>
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   4 tT
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?ifw   ̂  f, anf̂ «jf#
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 ̂ fvTii  ̂ T̂t? * r  ̂  arft ?r- to^
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xi*̂ W  T̂,

“We have protested  but, I am 
sorry there is no response.”

 ̂  iR- frf

 ̂ t̂tt? ĴT?r fsp   ̂3F̂ ̂ 5̂ irtT-w
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t̂TTRTT  R̂TIT  ̂^

 ̂ mi f,  ^

?ft i? i \ if 

r̂rinr  aim ̂  ̂  f 1

 ̂  ̂+1   ̂M   ̂̂

 ̂  3  ̂ ^  rrw ̂  5̂17 I

ar̂n  W?np îrt  ̂ #
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 ̂  ̂  TO (fsr̂iVi yiW  5«̂
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xrr̂fsT f art*? i?T<ifhr  ^

 ̂    ̂P?n3^ TIT f I

Mr. Deputy-Speaker;  Shri  Desh- 
pande will have  five minutes.  After 
that I will call the hon. MinistCT.

Shri Kamath: I want  to speak;  I 
will take only five minutej?.

Mr. Deputy-Speaker: I will call him 
during the Companies Bill.

Shri Kamath:  But Sir, I want  to
speak on this Bill, and not on &e 
Companies Bill.

Mr. Depnty-Speaker: I have already 
called upon Shri Deshpande.
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4 TĵenN̂ TT̂iR̂  ̂ ĈTR̂  ^
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Shri Barman (North Bengal-Reserv- 
ed-Sch. Castes): This is a simple Bill 
by which the hon. Minister has asked 
the  House to extend  the Recovery 
and Restoration Act up to the 30th 
day of  November, 1955. It is also 
stated in the  Statement of Objects 
and Reasons that the Government ex* 
pects, when the Joint Fact  Finding 
Commission will submit its report, that 
the matter will again come up before 
the House, and, as the hon. Minister 
says, we shall have to decide what 
course of action to taice.

To speak frankly, I support the con
tinuance of this Act upto 30th Novem
ber, 1955 and, even after that. I want 
this Government to establî a machin
ery on both sides of the border—in 
Pakistan as well as in India—which 
may continue the task of recovering 
and restoring all abducted women at 
last for another 20 years.

It is true that subjects  like this, 
whenever they come up  before  this 
House for discussion,  are  not  only 
heart-rending and painful  but  also 
sickening.  It pains us to think that.
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at a time when this country was par
titioned and both Hindus and Muslims 
enjoyed sovereignty in separate parts 
of India, they could not protect their 
womenfolk.  It is a  shame,  as  has 
been said by one of my sisters, that 
when an abducted woman is recovered 
her husband is not willing to take her. 
It is a shame, I say, for that husband 
who has protected his own life and 
Mcrificed his wife at .he  hands of 
abductors.  I know  that the circum
stances are such that both the Gov- 
ernme’:its of India and Pakistan could 
not help people in this  task oi re
covering the womenfolk of both  thfj 
Grovemments  from  the  hands  of 
abductors; but whatever that might 
be, it remains the duty of both the 
Governments  to recover  and give 
shelter to each and every woman of 
either Government  who  is in  the 
hands of abductors so long as she  is 
ŵilling to come' over from the other 
side.  Of course, it is a difficult task. 
We find from the report that was once 
submitted  to this GDvernment  by 
Shri  Ghulam  Haider,  OfHcer-in- 
charge,  Central  Recovery  Office, 
Lahore and Shri R. K, Balbir, Officer 
on Special Duty, Central  Recovery 
Organisation, New Delhi, that the task 
is -a difficult one. I shall read only 
one paragraph from that report and 
that will give us an idea as to how 
difficult the task is and will serve as 
a reminder.  If both the Governments 
have not yet been able to  recover 
the last woman who is willing to be 
rescued and brought over from the 
other side, this will throw some light 
about the circumstancĉ under which 
“both the Governments have to work. 
In para 2 it is said—I shall only read 
JBi part of it:

“III ‘abduction areas’  called by 
us as ‘affected areas’,  the  atmos
phere is not conducive  to volim- 
tary  escape;  invariably there, is 
lack of local co-operatidn in help
ing an abducted person to contact 
the proper authorities  who  can 
save her.  The woiften are in the 
hands of the ‘bullies’ of the village, 
or the abductors are under their 
protection, and hence there is no 
<4iance for escape."

1 do not know what is the  exart 
position in the year̂ 1955;  perhaps, 
this Joint Fact Pin̂î Commission 
will be able to tell us how far their 
task is easy or difficult today and on 
that we can assess how far the Gov- 
emment has been  successful  in its 
efforts and how far its attempts have 
been earnest or not.

Sir. we hav̂ also received a report 
some time back that there are certain 
areas in Pakistan where even  those 
persons who were entrusted with the 
task of recovery had no entry,  1 do 
not know whether that position exists 
even today or whether the whole of 
Pakistan is now free from any such 
restrictions.  I hoj>e we will get all this 
information when the  Fact Finding 
Commission submits its report.

My last request to Government is 
that there must be some machinery 
existent on both sides to help every 
woman whom they ran trace; to rescue 
her and give shelter to her. It is the 
duty of both the Governments to give 
shelter not only to the children but also 
to the woman who may not be accept
ed by their husbands or by their rela
tives.  It is their  moral  du;y and I 
hope the Governments will not fail in 
that duty,

Sardar Swaran Singh: I am grateful 
to the hon. Members who appear to 
have given a lot of thought to this com
plex problem.  Some of the suggestions 
that they havf made require serious 
considera.ion and, as I said at the out
set. in such a complex and difficult 
problem, for anybody to be dogmatic 
and to say with certainty as to whether 
this or that is the  correct  solution 
would, perhaps, be  overstating  the 
case.  I am happj' to note that by and 
large there is general agreement about 
the proposition that this humanitarian 
work should be continued and effort 
should be made to ensure that for such 
of the unfortunate women who may 
after remaining in proper and free at
mosphere for some time like to go over 
to the  other country,  circumstances 
should be created in which they can 
exercise that will of theirs.  It is also 
heartening to find that in spite of cer
tain objections and  strong  feelings
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that certain Members of this Houae 
have, about what has happened in the 
other country, there is on the whole r 
uniformity of opinion that we should 
do our duty  irrespective of  what is 
done in the other country.  It has no 
doubt been stronglĵ stressed that cir
cumstances should be created by which 
recovery of these abducted persons in 
this country and in the other country 
is facilitated.  So far as this objective 
is concerned, this is unexceptionable. 
What, however is the best way to en
sure that?  There may be a difference 
of opinion here.  Can we do that by 
strongly criticising what has been done 
elsewhere and can we attain that by 
using strong invectives and very strong 
language?  I feel that much  purpose 
is not served by adopting that attitude. 
Nothmg has been suggested that could 
v̂e been done and which has remain
ed undone except the usual long sUck 
with which everything has been sought 
to be lumped together.  I fail to see 
the relevance of bringing in the Goa 
matter or even the East  Pakistan

® 4 ̂  question of recovery of
abducted persons.

 ̂  Nand Lai  Stuuva;  Pcreign
policy is also involved in this case.

Sardar Swaran Sta«rh: I thought that 

^ disposed of and 
decided on much simpler grounds than 
^  these  hlgh-soun.iî  theories of

small® h appeared to be a
small humanitarian sjibject and to ton 
about the womenfolk, whether they are 
here or in the other countiy, and to 
tie them wi'.h foreign policy and things 
Of that nature, I thought, wlU not be a 
correct approach and will not be the

“ JUt
Shri Nand Lai Sharma: A word by 

way of explanation.  Because our wo
men are already, there,  in  certain 
foreign  countries,  I alluded  to it 
Not otherwise.

Sardar Swaran Singh: Somehow or 
other, when we use such strong langu- 
ĝe, we forget... ^
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Shri B. S. Murthy (Eluru):...strong 
action.

Sardar Swaran Singh; Quite right, but 
we forget that strong words are not 
always strong action and those who- 
use strong words generally are found 
to be failing when the time for strong 
action comes.

Shri Nand Lai Shajwa: That lies with 
the Government.

Sardar Swaran Singh:,Therefore, ws 
have decided to use moderate language 
to show humility  in  this  approach’ 
rather than that  spirit  of  bravado 
which, when the real time  for  solid 
action comes, does not come up to the 
expectation. Only high feelings would 
be aroused as a result of strong langu
age.  To expect  that we on  this 
side should do this thing  and  that 
thing and the others should do  much 
more than that is perhaps something 
which is against human nature,  and 
by adopting an attitude with regard 
to the persons  here and to expect 
that others should adopt an entirely 
different attitude or should have  a 
different law is something which  I 
have not been able to understand! On 
this side, normal law should be res
tored and we should forget all that 
happened  during  that  unfortunate 
time; and on the other side, you say 
that something  dynamic,  something 
great, something  out  of the  way 
should be done! How  can the two 
ideas go together  or how the two 
ideas can be  compromised? I must 
conf̂s that I could not oomprehend 
the import of this approach.

So far as general matters are con
cerned, the stress that has been laid 
about the association of larger num
bers of social workers appears to be 
the correct approach.  I may say that 
already a  fairly  large  number of 
social workers are  associated  with 
this work at various  levels: at the 
stage of enquiry, at the stage of help, 
ing them in the social camps; at the 
stage of rehabilitation  psychological̂ 
ly, which is so essential In such cases. 
Social workers, a predominantly large



number of them being lady workers, 
have always remained associated with 
this type of work. I shall be only too 
glad to take the advice or to carry on 
consultations with such of the  hon. 
Members of this House who may have 
anything to suggest as lo what could be 
the best way of solving this  rather 
intricate problem.  From that  angle, 
certain suggestions have been  made, 
and the suggestions that the approach 
should be from the social angle rather 
than from the official angle is good 
and indeed that has been the approach 
so far; and an increasing effort will 
be made to bring in the social angle 
to a greater extent as compared to what 
we have been doing so far.

A large number of  Member? whp 
have participated in the  debate have 
said that these short extensions create 
a certain  amount  of  uncertainty 
amongst those who are interested in 
the implementation of this policy and 
that it may also create a certain feeling 
amongst the abducted persons that they 
are perhaps not being cared  for and 
that, though against their will, they will 
sometimes try to resign themselves to 
their fate, and therefore* that urge to 
be restored to an atmosphere of free
dom disappears. There appears to be 
considerable force in that opinion, and 
one of the hon. Members has actually 
tabled an amendment saying that the 
Act may be extended till November,
1956, and before then there will be the 
report of the Fact-finding Commission.
But In view of the almost unanimous 
desire that has been expressed ;hat 
all efforts should be made to recover 
these persons from India as well as ihat 
efforts should be continued to see that 
conditions are created in which such 
of the non-Muslim women or other 
abducted persons as might still be In 
Pakistan territories might be recovered 
and brought over to us,  Government 
will be inclined to accept this amend
ment.  I may further say that after the 
report of the Fact-finding Commission 
Is received, the matter will be examin
ed again and the views  which  have 
been expressed by the hon. Members 
on the floor of the House will be given 
due weight and if, as a result of the 
flnOlngs of the Commission, any change
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is necessary, the Government will not 
hesitate to come before this House to 
ask for alterations in the statutes as 
they will exist on that occasion. But,, 
if a result of that,  it. is  considere<l 
necessary that the procedure is to cqp- 
tinue with such  modifications,  of 
course, of a procedural nature  likê 
strengthening the Tribunal or greater 
association of social workers or to give 
it more a social aspect rather than an 
official cne, apart from these  things 
which are more or less procedural. If 
no other fundamental change is neces
sary, then perhaps it will be a pressure 
upon tne valuable time oi this House 
if, again after three months, I have to 
come for extension.  It is from that 
angle that the Government will be in
clined to accept the  amendment that 
this might continue till November, 1956. 
But if any change is necessary, then, 
we will come for that alteration.

I have already tak̂i much  time.. 
Most of the points that have been rais
ed have been answered by some of the 
other hon. Members and I only want 
to «id by saying that I have been great
ly benefited by the observations which 
have been  made  and  they  will be* 
examined with great care and  every 
effort will be made to carry  on  thfs- 
work in a truely humanitarian spirit, 
and the social aspect which has bê 
stressed so much will be given increas
ing weight.

Mr. Depaty-Speaker: The question is*'

“That the Bill to continue  the 
Abducted Persons (Recovery and

*  Restoration) Act, 1949, for a fur
ther period, be taken into consi
deration.”

The motion  adopted.

"Clause  2—(Amendment  of

section 1 etc.)

Amendment made:

In page 1, line 10, 

for “1955” substitute “1956”.

—[Sordar iQbal ̂ingh] ’

Mr.  Depaty-Speaker: The  other*
amendment of Shri Trivedi seeking to* 
substitute August or November is Dar- 
red.

1965 {Recovery and Restora- 10996
tton) Continuance Bill
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Continuance Bill 

[Mr. Deputy Speaker]

The question is:

*‘Thai clause 2, as  amended,
ŝtand part of the Bill.”

The motion wan adopted.

Clause 2, as ainended was added to 
the Bill
Clause 3, Clause  1, the  EnactiTif/
Formula and the Title were  added 
to the Bill

Sardar Swaran Singh: I beg to move:

“That the Bill, as  amended, be 
passed,”

Sliri Kamatii rose,

Mr, Deputy-Speaker: The question is:

“That the Bill, as amended, be
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The motion was adopted.

Shri Kamath: I must protest against 
this attitude.  You are very fast, we 
•cannot keep pace.

Mr. Depnty-Speaker: The hon. Mem
ber is faster than myself.  He will 
bave ample. opportunity on the Com
panies Bill.

Shri S. S. More: That does not mean 
that he qannot speak on this Bill.

Shri Kamath: I cannot speak on Com- 
paniee Bill in this connection.

Mr. Depaty-Speaker: It is not as if 
every hon. Member should speak on 
every subject.

Shri Kamath: I was going to speak 
on entirely different points, the admi
nistrative set-up.  '  '

Mr. Deputy-Speaker: The hon. Mem- 
?ber appeared only at the  fag end of 
the discussion.  Some hon. Members do 
not take interest.  I know the name 
of every hon_ Member who was sitting 
here and rose or sent chits.  I called 
12 hon. Members.  The hon. Member 
comes in like a lightning at the end. 
and wants to speak.

Shri Kamath: I did not send a chit, 
but I rose thrice.  .

Mr. Deputy-Speaker: I am going to 
next item.

Shri Kamath; Most unfair, n̂ost im
pair.

Mr. DepatySpeaker: It can never be 
said about me.

Shri BLamath: On this occasion̂ you 
have been very unfair.  I am walking 
out

COMPANIES BILÎ ontd.

Mr. Depaty-SpeaJcer: The House will 
now take up clause by clause consi
deration of the Companies Bill

The first group consists of clauses 1 
to 80 and 9 hours have been allotted 
for it.  As usual, clause 1 will be held 
over until all the clauses and schedules 
of the Bill have been disposed of. Hon. 
Members who  wish  to  move  their 
amendments to these clauses will kind
ly hand over the  numbers  of  their 
amendments, specifying the clauses to 
which they relate, to the Secretary at 
the Table within 15 minutes and they 
will be treated as having been moved 
subject to their being otherwise admis
sible.

Shri K. K. Basa (Diamond Harbour): 
Are all the  amendments  to  these 
clauses taken as moved.

Mr. Depaty-Speaker:  Whosoever is 
not here, his amendments will not be 
treated as moved.  I do not treat every 
amendment that is tabled as moved. 
Those hon. Members who are present 
need npt all move their amendments. 
The normal procedure is that I ask 
every hon. Member to get up, then ask 
**Do you move this amendment?” He 
might say, **No, Sir; I will move some 
other amendment’*, and so on and so 
forth. So, in order to avoid waste of 
time, I am asking hon. Members who 
are present to send chits giving the 
numbers of the amendments which they 
would like to move.  15 minutes have 
been given for this purpose. I wiU treat 
those amendments as moved and I will 
also read out the  numbers  of the 
amendments taken as moved. In the 
meanwhile, discussion may go on.  I 
will not treat as moved the amend
ments of those hon. Members who are 
not present.  Others who are present 
should send chits to the Table. This is 
for the purpose of saving time.

Shri S. S. More (Sholapur): Does It




